
   In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
        Principal Sessions Judge.     

Thursday the 14th  day of  May, 2020.

      Crl.M.P. No. 1309/2020  and  Intervening Petition 

in Crl.M.P. No. 1646/2020

Rev. Fr. John Thamasque S/o. Nasearth (A1)     :Petitioner in Crl.M.P.No.1309/2020

Stephen S/o. Dhasan       : Intervening Petitioner/ 
        Informant/Intervener

/Vs./

Sub Inspector of Police, 
District Crime Branch, Nagercoil,
Crime No. 85/2020  of District Crime Branch, Nagercoil,
Rep. by P.P. Nagercoil.      : Respondent

Crl.M.P. No.1309/2020 is filed by Advocate Thiru P. Ashokan, u/s 438

Cr.P.C. praying to grant anticipatory bail to the petitioner and the intervening petition

in  Crl.M.P. No.1646/2020 is filed by Advocate Thiru S. John Paul, on behalf of the

Intervenor/defacto complainant praying to dismiss the anticipatory bail  petition in

Crl.M.P.No. 1309/2020.

      ORDER

Perused the petition filed by the petitioner and intevening petition filed

by the intervener/defacto complainant through online  and written objection of the

learned Public Prosecutor. 

The petitioner/accused has been charged u/s  120(b), 406 and 420 IPC.

The case of the prosecution is the accused 2 and 3 are said to be the

power  agent  of  the  petitioner  and  they  approached  the  defacto  complainant  and



agreed to sell the petitioner's property in RS No.478, 485/1 of Ramapuram village

and as per the request of A2 and A3, Rs.8 lakhs had been sent to the petitioner by

defacto complainant.   Hence the charge.

 The learned counsel for the petitioner stated in the petition that there is

no privity of contract between the petitioner and defacto complainant and already  A2

executed a deed of promise that entire properties were obtained from the petitioner

for money received from A2 and his sub agents including the defacto complainant.

The petitioner is Parish Priest  in RC Church and he is  the real  victim,  since the

informant  was  the  superior  authority  of  the  petitioner  and  he  caused  muchmore

official difficulties to him.  There exists a previous enmity in between A2 and the

petitioner and the petitioner has been falsely implicated in this  case and no such

occurrence happened as alleged in the FIR and the petitioner is innocent and he never

involved in any offence as alleged by the complainant.  The petitioner is ready to

abide any condition and prayed for anticipatory bail to the petitioner.

  The learned Public Prosecutor stated in the written objection that  the

accused person has received money, but has not executed document in favour of the

defacto  complainant  and  A2  has  been  released  on  anticipatory  bail  in  Crl.M.P.

No.1327/2020 dated 27.04.2020. 

The  defacto  complainant  also  filed  the  intervening  petition  through

online and that  petition is  numbered as Crl.M.P.No.1646/2020.    The intervening

petition is allowed and  the petitioner is permitted to intervene.

 The  learned  counsel  for  the  intervenor  stated  in  the  petition  filed

through online that an extent of 8.5 acres comprised in Marungoor village belonged



to  the  petitioner/A1  and  his  sisters  and  the  1st accused  was  caretaker  of  entire

properties.  The property of the defacto complainant is beside to the above said land.

Whileso the petitioner along with A2 and A3 have canvassed that they were going to

sell and after negotiation, the defacto complainant agreed to purchase an extent of 1

acre and total sale price was fixed Rs.25 lakhs (Rs.25,000/- per cent).   Believing the

trust,  the defacto complainant gave Rs.13,50,000/- as an advance (Rs.8 lakhs was

transferred to the petitioner's bank account and Rs.5,50,000/- was transferred to the

account  of  the  3rd accused)  and remaining amount  has  to  be  paid at  the time of

registration of the sale deed and subsequently he prolonged the registration of sale

deed.  On 31.01.2020, the defacto complainant came to know that the petitioner/A1

has  sold  out  the properties  to  other  persons.   When he questioned the same,  the

petitioner along with other accused persons abused him with filthy language and gave

life threat to him.  The present petitioner is the prime and mastermind in the crime.

No accused persons were arrested in this case and the petitioner has filed a false

affidavit and it is a very recent case and prayed that the anticipatory bail petition may

be dismissed.

 Considering the fact that the offences alleged to be committed by the

petitioner/A1 is in civil  nature and also considering the fact that the A2 has been

released on anticipatory bail in Crl.M.P. No.1327/2020, dated 27.04.2020,  this court

is inclined to grant anticipatory bail to the petitioner with conditions.

 In the result in the event of arrest or on his appearing before the court

concerned   the   petitioner   is   ordered   to   be   enlarged   on   anticipatory   bail   on   his

executing a bond for a sum of Rs.10,000/ with two sureties each for a likesum to the



satisfaction   of   Judicial   Magistrate   No.I,   Nagercoil   subject   to   the   following

conditions :

1. The petitioner shall appear before the court concerned within 30 days from

today without fail.

2.  After release, the petitioner shall appear and sign before the respondent police

daily at 10.00 A.M. until further orders.

3. The petitioner shall also make himself available before the respondent as  and

when required.

4. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

5. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of    bail  even  though bail  granted by  the Sessions Court  as  per   the ruling of   the

Hon'ble Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the 14th  day of   May, 2020.

     
        Principal Sessions Judge.

\To 
The Judicial Magistrate  No.I, Nagercoil.
The Sub Inspector of Police, District Crime Branch, Nagercoil.
The counsel for the petitioner.



 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Principal  Sessions Judge.   
      Thursday,  the 14th  day of  May, 2020.

   Crl.M.P. No.1635/2020

Satheesh S/o. Kumarasami (A1) ..Petitioner  
             /Vs./ 

Sub Inspector of Police, 

Thuckalay Police Station,

Crime No.514/2020 of Thuckalay Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru J. Bergin Jebakumar, u/s 438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) and 14A of

TNP Act.

 The case of the prosecution is that on 16.04.2020 at about 11.00 A.M.,

the petitioner along with two other persons had kept 2 litres of arrack for sale.  Hence

the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and due to previous enmity, the petitioner has

been  falsely  implicated  in  this  case  as  an  accused  and nothing had happened  as

alleged in the FIR.   The petitioner is a daily coolie worker and the investigation of

the case is almost over.   The petitioner is ready to abide by any condition and prayed



for anticipatory bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

present petitioner is A1  and the accused person is having specific overt act of illicit

possession  of  2  litres  of  arrack  and  the  chemical  analysis  report  has  not  been

received.   Moreover the petitioner has been arrested only on 28.04.2020 and it is too

early to consider this application and in the eve of corona outbreak, all the TASMAC

shops have been closed and that has brought harmony in the society and in such a

scenario, such criminal activities of the accused persons are highly condemnable and

since such crimes have increased now, the same must be curbed at the earlier point of

time, in order to ensure the interest of the general public and also there is possibility

for further occurrence and he has serious serious objection to grant anticipatory bail

to the petitioner.

   Considering the nature of the offences alleged to be committed by the

petitioner/A1 that he has committed an act of illicit possession of illicit arrack and the

samples has been sent for chemical analysis and the report yet to be received and

also  considering the objection of  the  learned Public  Prosecutor  that  when all  the

TASMC shops were closed, the alleged criminal activities of the petitioners/accused

are highly condemnable,   this court is not inclined to grant anticipatory bail to the

petitioners at this stage.  Hence this petition is dismissed.  

In the result, this petition is dismissed.

Pronounced by me in open court this the 14th  day of  May, 2020.

      Sd/- S. Arulmurugan,
              Principal Sessions Judge.



 



  In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.     

Thursday the 14th   day of May, 2020.

 Crl.M.P. No.1555/2020

 ( Crime No.153/2020 of Kotticode Police Station.)

Herlin Gilbert S/o. Yesa ... Petitioner

   /Vs./

Sub Inspector of Police,
Kotticode  Police Station,
through the Public Prosecutor,
Kanyakumari District at Nagercoil. ...  Respondent

This petition is filed by the Advocate Thiru C. Rajesh through online u/s

451  of  Cr.P.C.,  to  return  the  vehicle  bearing  Regn.  No.TN  75  AA 7763  to  the

petitioner for interim custody.

ORDER

   It is stated in the petition filed through online that the is the owner of

the Mahindra Pick-up load vehicle bearing Regn.No.TN 75 AA 7763.   The above

said vehicle was seized by the Kotticode Police and made as a case property in Crime

No.153/2020  for the alleged offence u/s 379 IPC and 21(1) of Mines and Minerals

(Development  &  Regulation)  Act,  1957.    Now  the  vehicle  is  under  the  policy

custody due to lock down, the vehicle has not been handed over to judicial custody

and if  the  vehicle  is  not  returned  to  the  petitioner,  the  vehicle  would  be  lost  its

features and becomes rest and useless with the rain and open sunlight.   Therefore the

respondent may be ordered  to return the vehicle bearing Regn. No.TN 75 AA 7763



2

to the petitioner for interim custody.    

2.  Further the learned counsel for the petitioner submitted an additional

plea through online that the vehicle has been produced before the learned Judicial

Magistrate  No.I,  Padmanabhapuram  and  has  been  in  the  court  custody  in  RP

No.26/2020, dated 12.05.2020.

3.   The  learned  Public  Prosecutor  submitted  that  the  vehicle  was

produced before the  Court and  numbered as R.P. No. 26/2020.

  3.   Point for consideration in this petition is :-

1. Whether this petition is to be allowed ?

4.  Point for consideration No.1 : -  

This petition has been filed by the petitioner to return the seized vehicle

bearing Regn. No.TN 75 AA 7763  for interim custody  to the petitioner. 

5.   Perused the petition.   It is seen from the submission made by the

learned counsel for the petitioner that the petitioner is the owner of the Mahindra

Pick-up Load vehicle bearing Reg. No.TN75 AA 7763.  The said vehicle was seized

by the respondent police in Crime No.153/2020  u/s  379 IPC and Section 21(1) of

Mines and Minerals Development and Regulation Act 1957.  Now the vehicle  is

under the custody of Judicial Magistrate  Court No.I, Padmanabhapuram in RP No.

26.2020  and the respondent police kept the vehicle in  open place.   The xerox copy

of RC Book is produced by the petitioner.  It shows that the petitioner is the owner of

the vehicle.   The learned Public Prosecutor has no objection to return the vehicle for

interim custody to the petitioner.   Considering the nature of the vehicle and protect
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the same from open air and rain,   the  vehicle bearing Reg. No.TN 75 AA 7763  is

ordered  to  be  returned  to  the  petitioner  for  interim  custody  on  the  following

conditions :-

i) The petitioner shall execute a bond for a sum of Rs.2,00,000/- (Rupees

Two Lakhs only)  with  two sureties  each for  a  likesum to  the  satisfaction  of  the

Judicial Magistrate No.I, Padmanabhapuram.

ii) The petitioner shall deposit the Original R.C. Book of the vehicle before the

Judicial Magistrate No.I, Padmanabhapuram.

iii)   The petitioner shall produce the vehicle before the court  as and when

required.

iv)  The  petitioner  should  not  alter  the  nature  of  the  vehicle  without  any

permission of this court.

v) The petitioner shall not alienate the vehicle in any manner.

         vi) The petitioner shall give an undertaking that he will not use the vehicle for

any other  illegal activities in future.

vii)  The  petitioner  shall  produce  the  vehicle  before  the  learned  Judicial

Magistrate No.I, Padmanabhapuram on first working day of every month.

and accordingly this petition is allowed.

Pronounced by me in open court this the  14th   day of May, 2020.

         Sd/-S. Arulmurugan
     Principal Sessions Judge.
To
The Judicial Magistrate No.I, Padmanabhapuram.
The Sub Inspector of Police,  Kotticode  Police Station.
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 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
                Principal Sessions Judge.     

                                         Thursday the  14th   day of  May, 2020.

     Crl.M.P. No. 1566/2020

1. Mohamed Akbar S/o. Mohamed Kasim (A1)

2. Mohamed Rafeek S/o. Mohamed Abdul Kather (A2)

3. K. Hakkim S/o. Khader Khan (A3)

4. Mohamed Ismail S/o. Mydeen Pillai (A4)   : Petitioners

            /Vs./ 

Sub Inspector of Police, 
District Crime Branch, Nagercoil, 
Crime No.7/2020 of District Crime Branch, Nagercoil , 
Rep. by P.P. Nagercoil.    : Respondent 

This petition is filed by Advocate Thiru C. Vijayakumar, u/s 438 Cr.P.C.

praying to grant anticipatory bail to the petitioners. 

           ORDER  

Perused the petition filed through online and written submission of the

learned Public Prosecutor.  

The petitioners/accused have been charged for  the offences u/s  120B,

420, 465, 467, 468 and 471 of IPC.

The case of the prosecution is that 7 cents of land belonging to Muslim

Muhallam Jama-Ath was transferred illegally  by the accused 1 and 2 along with

accused 3 and 4.     Hence the charge.

The learned counsel for the petitioner stated in the petition filed through



online that the property was gifted to Muslim Muhallam Jama Ath and subsequently

Muslim  Muhallam  is  merged  with  JAHQ  a  society  and  Muslim  Muhallam  has

became a branch of JAHQ and all the properties in the name of JAHQ and the said

property also transferred to JAHQ.  The said property and a piece of Jama Ath other

property are indivisible and the dhana pathra executed by the accused 1 and 2 is not

in personal capacity, but as agent of Muslim Muhallam and JAHQ.     The petitioners

are ready to abide any condition and prayed for anticipatory bail to the petitioners.

 In the written submission, the learned Public Prosecutor  stated  that the

present  petitioners  are  A1 to A4 and the accused persons had involved in  illegal

transfer  of  Jama-ath  property,  which  constructively  is  meant  for  the  welfare  of

/belongs to the members of Jama-ath and their attempt to make unjust enrinchment

through the Jama-ath property is highly condemnable and it is too early to consider

this application and considering the nature of the offence, he has serious objection to

grant anticipatory bail to the petitioners.

Considering the fact that the dispute involves the rights of the parties

over  a  piece  of  land  and  the  offences  alleged  to  be  committed  by  the

petitioners/accused is more or less of  a civil dispute, this court is inclined to grant

anticipatory bail to the petitioners with conditions.

In the result, in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered to  be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.I,  Nagercoil  subject  to  the  following

conditions :-



1. The petitioners shall appear before the court concerned within 30 days from

today without fail.

2.  After  release,  the  petitioners  shall  appear  and  sign  before  the  respondent

police  daily at 10.00 A.M. until further orders.

3. The petitioners shall also make themselves available before the respondent as

and when required.

4. The petitioners  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

    5.   The petitioners  shall not leave the jurisdictional police limit without prior  

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  14th   day of  May, 2020.

            Sd/- S. Arulmurugan,   
        Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Nagercoil.
The Sub Inspector of Police, District Crime Branch, Nagercoil.
The counsel for the petitioners.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge. 

    
Thursday the 14th  day of  May, 2020.

        Crl.M.P. No. 1604/2020 

Nibu @ Niresh (A4)                     .. Petitioner  

                /Vs./ 

Sub Inspector of Police, 
Thiruvattar  Police Station,
Crime No.147/2020 of Thiruvattar Police Station,
Rep. by P.P. Nagercoil.  .. Respondent 

This   petition   is   filed   by   Advocate   Thiru   M.   Vijayakumar,   u/s   438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

  ORDER 

  Perused   the   petition   and   written   argument   filed   through  online   and

written submission of the learned public prosecutor.

The   petitioner   has   been   charged   for   the   offence   u/s   147,   148,   341,

294(b), 323, 324, 427, 307 and 506(ii) of IPC.

The case of the prosecution is that on 05.04.2020,  the petitioner/accused

along   with   other   accused   unlawfully   assembled   together   and   they   restrained   the

defacto complainant by using filthy language and assaulted him and threatened him.

Hence the charge. 

The learned counsel for the petitioner stated in the petition as well as in

the written argument filed through online that totally three named and three unknown



accused persons in this case and the petitioner arrived A4 and on 02.05.2020 the

respondent   police   arrested   and   remanded   A6   and   on   the   confession   of   arrested

accused, this petitioner has been implicated in this case.     The petitioner is ready to

abide by any condition and prayed for anticipatory bail to the petitioner. 

In   the   written   submission,   the   learned   Public   Prosecutor   stated   that

totally there are 6 accused persons and the present petitioner is A4 and while parking

the  two wheeler,   the defacto complainant  and  the accused persons encountered  a

commotion and the   accused persons have assaulted the defacto complainant with

knife and aruval on his back and they had also caused damage to the twho wheeler

worth   Rs.8,000/   and   the   earlier   application   inc   Crl.M.P.   No.1580/2020   was

dismissed   only   on   11.05.2020   and   there   is   not   change   in   circumstances   and

eventhough   the   injured   has   been   discharged   from   the   hospital,   he   has   serious

objection to grant anticipatory bail to the petitioners.

Considering the seriousness of the offences alleged to be committed by

the petitioner/A4 and also considering the fact that the coaccused were arrested and

the earlier application was dismissed only on 11.05.2020 and there is no change in

circumstances,    this court is not inclined to grant anticipatory bail to the petitioner.

Hence, this petition is dismissed.

 In the result,  this petition is dismissed.

Pronounced by me in open court this the 14th  day of   May, 2020.

    Sd/ S. Arulmurugan, 
        Principal Sessions Judge.



 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge. 

    
Thursday the 14th  day of  May, 2020.

        Crl.M.P. No. 1607/2020 

Anand S/o. Thurai Mani                      .. Petitioner  

                /Vs./ 

Sub Inspector of Police, 
Rajakkamangalam  Police Station,
Crime No.326/2020 of Rajakkamangalam Police Station,
Rep. by P.P. Nagercoil.  .. Respondent 

This  petition   is   filed  by  Advocate  Thiru  V.  Balaji  Rajaram,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

  ORDER 

 Perused the petition filed through online and written submission of the

learned public prosecutor.

The petitioner has been charged for the offence u/s   294(b), 341,   324

and 506(ii) of IPC.

The learned counsel for the petitioner stated in the petition  filed through

online that nothing has happened as alleged in the FIR and only for the statistical

purpose, this case has been registered against the petitioner and only to create a cause

of action for a false case, the defacto complainant has admitted as an inpatient and

lodged a false complaint against the petitioner. The injured person has been already



discharged from the hospital and the investigation of the case is almost completed.

The petitioner is ready to abide by any condition and prayed for anticipatory bail to

the petitioner. 

In the written submission, the learned Public Prosecutor stated that this

petition is not maintainable since the crime number is incorrect.

Considering the objection of the learned Public Prosecutor that the crime

number is wrongly given, this petition is dismissed as not maintainable. 

 In the result, this petition is dismissed as not maintainable.  

Pronounced by me in open court this the 14th  day of   May, 2020.

    Sd/ S. Arulmurugan, 
        Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge. 

    
Thursday the 14th  day of  May, 2020.

        Crl.M.P. No. 1608/2020 

Satheesh S/o. Rajamani (A3)                     .. Petitioner  

                /Vs./ 

Sub Inspector of Police, 
Asaripallam  Police Station,
Crime No.121/2020 of Asaripallam Police Station,
Rep. by P.P. Nagercoil.  .. Respondent 

This  petition   is   filed  by  Advocate  Thiru  V.  Balaji  Rajaram,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

  ORDER 

 Perused the petition filed through online and written submission of the

learned public prosecutor.

The petitioner has been charged for the offence u/s   294(b), 323, 392

and 506(ii) of IPC.

The   case   of   the   prosecution   is   that   the   petitioner   along   with   other

accused has looted a covering chain worth about Rs.3000/ and grabbed the mobile

phone   namely   Samsung   of   the   defacto   complainant   worth   about   Rs.15,000/   by

abusing filthy language  and threatened the defacto complainant.  

The learned counsel for the petitioner stated in the petition  filed through



online that nothing has happened as alleged in the FIR and only for the statistical

purpose,  this case has been registered against  the petitioner.   The petitioner  is an

Engineering student and his age is just 19 only and he is in no way connected with

the   allegeed  offences.   The   injured   person  has   been  already  discharged   from  the

hospital and the investigation of the case is almost completed.   Further the prime

accused   A1   and   A2   were   already   arrested   and   alleged   property   has   been   also

recovered from them.  The petitioner is ready to abide by any condition and prayed

for anticipatory bail to the petitioner. 

In the written submission, the learned Public Prosecutor stated that the

present petitioner is A3 and the accused persons had involved in chain snatching and

the   property   is   yet   to   be   recovered   from   the   accused   person   and   his   custodial

interrogation is essential and he has serious objection to grant anticipatory bail to the

petitioner.

Considering the seriousness of the offences alleged to be committed by

the petitioner/A3 and also considering the fact that the property is yet to be recovered

from the accused and also considering the objection of the learned Public Prosecutor

that the custodial interrogation of the petitioner is essential,  this court is not inclined

to grant anticipatory bail to the petitioner.  Hence, this petition is dismissed.

 In the result, this petition is dismissed.

Pronounced by me in open court this the 14th  day of   May, 2020.

    Sd/ S. Arulmurugan, 
        Principal Sessions Judge.



 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Thursday,  the 14th  day of  May, 2020.

   Crl.M.P. No.1609/2020

Jose S/o. Gnanakan ..Petitioner  
             /Vs./ 

Sub Inspector of Police, 

Thuckalay Police Station,

Crime No.444/2020 of Thuckalay Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru M. Vijayakumar, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) of TNP Act.

 The case of the prosecution is that while the respondent police conducted

a raid along with his police party at the petitioner's house, the back side of petitioner's

house  was  hidden  and  carrying  two  litres  water  bottle,  which  was  containing

possession of illicit arrack.   Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and he has been falsely implicated in this case



and he is no way connected with the alleged offence.   The petitioner was arrested

and is under judicial custody from 20.04.2020.  This is the 2nd application and the

earlier  application in Crl.M.P. No.1485/2020 was dismissed on 30.04.2020.   The

petitioner is ready to abide by any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

accused  person  has  involved  in  illicit  preparation  of  2  litres  of  arrack  and  the

investigation is in premature stage and the earlier application was dismissed only on

30.04.2020  and there is no change in circumstances.   Moreover the petitioner has

been arrested only on 20.04.2020 and in the eve of corona outbreak, all the TASMAC

shops have been closed and that has brought harmony in the society and in such a

scenario, such criminal activities of the accused persons are highly condemnable and

since such crimes have increased now, the same must be curbed at the earlier point of

time, in order to ensure the interest of the general public and also there is possibility

for  further  occurrence  and  he  has  serious  serious  objection  to  grant  bail  to  the

petitioner.

   Considering the fact that the petitioner/accused is in judicial custody for

24 days and also considering the fact  that  this  is  the 2nd application filed by the

petitioner/accused,  this  court  is  inclined to  grant  interim bail  to  the petitioner  on

execution of  his  own bond with direction that  after  his  release from the jail,  the

petitioner shall move regular bail within a period of 30 days from the date of his

release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,



he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 14th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Padmanabhapuram.
The Sub Inspector of Police, Thuckalay Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge. 

    
Thursday the 14th  day of  May, 2020.

        Crl.M.P. No. 1610/2020 

Kumaresan S/o. Chellaiyan (A1)                     .. Petitioner  

                /Vs./ 

Sub Inspector of Police, 
Puthukadai  Police Station,
Crime No.60/2020 of Puthukadai Police Station,
Rep. by P.P. Nagercoil.  .. Respondent 

This petition is filed by Advocate Thiru B. Ganesha Moorthy, u/s 438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

  ORDER 

  Perused   the   petition   and   written   argument   filed   through  online   and

written submission of the learned public prosecutor.

The petitioner has been charged for the offence u/s 420, 120B, 406 and

506(i) of IPC.

The   case   of   the   prosecution   is   that   the   complainant's   son   Sasi   has

completed his B.E. degree and searched for his job and on knowing that matter, the

petitioner/A1   demanded   Rs.3   lakhs   for   arranging   job   and   on   believing,   the

complainant gave Rs.3 lakhs before one year and handed it over to the 2nd  accused

and no job provided even so many months and cheated the complainant and issued a

cheque for Rs.3 lakhs   and the same was dishonoured due to insufficient fund on



27.03.2019   and   subsequently   the   petitioner   threatened   the   defacto   complainant.

Hence the charge. 

The learned counsel for the petitioner stated in the petition filed through

online   that   this   case  has  been   registered  on   the  basis  of   court   direction   and   the

petitioner   is   innocent of   the allegation against  him and no other  case against   the

petitioner.     The   petitioner   is   ready   to   abide   by   any   condition   and   prayed   for

anticipatory bail to the petitioner. 

In the written submission, the learned Public Prosecutor stated that the

present petitioner is A1 and in the guise of getting job for the defacto complainant's

son, A1 had received Rs.3 lakhs from the defacto complainant and gave the same to

A2 and had cheated him and the amount has not been recovered and he has serious

objection to grant anticipatory bail to the petitioner.

Considering the nature of the offences alleged to be committed by the

petitioner/A1 and also considering the fact that the A2 gave a cheque to the defacto

complainant at the instigation of A1 and the same was dishonoured due to insufficient

funds on 27.03.2019 and also considering the fact that the defacto complainant gave

the sum of Rs.3 lakhs to the petitioner/A for getting a job for his son and the dispute

between the parties is more or less is in civil nature, this court is inclined to grant

anticipatory bail to the petitioner/A1 with conditions.

 In the result in the event of arrest or on his appearing before the court

concerned   the   petitioner   is   ordered   to   be   enlarged   on   anticipatory   bail   on   his

executing a bond for a sum of Rs.10,000/ with two sureties each for a likesum to the



satisfaction   of   Judicial   Magistrate   No.II,   Kuzhithurai   subject   to   the   following

conditions :

1. The petitioner shall  appear before the court concerned within 30 days from

today without fail.

2.  After release, the petitioner shall appear and sign before the respondent police

daily at 10.00 A.M. until further orders.

3. The petitioner shall also make himself available before the respondent as  and

when required.

4. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

5. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of    bail  even  though bail  granted by  the  Sessions  Court  as  per   the ruling of   the

Hon'ble Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the 14th  day of   May, 2020.

    Sd/ S. Arulmurugan, 
        Principal Sessions Judge.

To 
The Judicial Magistrate  No.II, Kuzhithurai.
The Sub Inspector of Police, Puthukadai  Police Station.
The counsel for the petitioner.



 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Thursday,  the 14th  day of  May, 2020.

   Crl.M.P. No.1611/2020

Ramesh S/o. Mathias ..Petitioner  
             /Vs./ 

Sub Inspector of Police, 

Thuckalay Police Station,

Crime No.558/2020 of Thuckalay Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition is  filed by Advocate  Thiru T.  Johnson,  u/s  439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) of TNP Act.

 The case of the prosecution is that on 30.04.2020 at about 11.30 A.M.,

when the respondent police along with his party conducted raid at  Manjadi,  they

found that the petitioner was in possession of 750 ml. illicit arrack and 30 litres of

raw materials, which was used for manufacturing arrack for sale.   Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner has not committed any offence as alleged in the FIR and the

petitioner  was  arrested  on  30.04.2020  and  is  in  judicial  custody  from  that  date



onwards.     The petitioner is ready to abide by any condition and prayed for  bail to

the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

accused person has involved in illicit preparation of 30 litres of raw arrack and the

investigation is in premature stage.   Moreover the petitioner has been arrested only

on 30.04.2020 and it is too early to consider this application and in the eve of corona

outbreak, all the TASMAC shops have been closed and that has brought harmony in

the society and in such a scenario, such criminal activities of the accused persons are

highly condemnable and since such crimes have increased now, the same must be

curbed at the earlier point of time, in order to ensure the interest of the general public

and  also  there  is  possibility  for  further  occurrence  and  he  has  serious  serious

objection to grant bail to the petitioner.

   Considering the fact  that  the petitioner/Accused has  been arrested  on

30.04.2020 and also considering the objection of the learned Public Prosecutor that

when  all  the  TASMC  shops  were  closed,  the  alleged  criminal  activities  of  the

petitioner/accused are highly condemnable,   this court is not inclined to grant bail to

the petitioner at this stage.  Hence this petition is dismissed.  

In the result, this petition is dismissed.

Pronounced by me in open court this the 14th  day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.

 



  In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.   

  
Thursday the 14th  day of  May, 2020.

         Crl.M.P. No.1612/2020

Shanavas @ Mohammed Abdul Khader S/o. Moideenkan (A2)
: Petitioner

            /Vs./ 

Sub Inspector of Police, 

Karungal Police Station,

Crime No.194/2019 of  Karungal Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru J. Karunakara Marthandan, u/s

439 Cr.P.C. praying to grant bail to the petitioner. 

              ORDER

Perused the petition filed by the petitioner through online and written

submission of the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 379 of IPC.

The  case  of  the  prosecution  is  that  the  Treasurer  of  Krishnaswamy

Temple found the hundial of the temple was broken and Rs.3000/- was stolen from

the hundial.    Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent of the offence alleged in the FIR and on the



confession given by the 1st accused, the petitioner was included in this case and the

petitioner was arrested in crime No.370/2018 of Marthandam Police on 05.12.2019

and subsequently PT warrant was issued against the petitioner and now the petitioner

obtained bail from the Hon'ble Madurai Bench of Madras High Court vide Crl.OP

(MD) No.4233/2020 on 11.03.2020.  This is the 2nd application and earlier application

in Crl.M.P. No.1234/2020 was dismissed by this court on 21.03.2020 on the ground

that the custodial interrogation was necessary and now the investigation is over and

property has been recovered and this case is of the year 2019.   The petitioner is ready

to abide by any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

accused person has  not  been  arrested  so  far.   Hence,  the  provision  stated  in  the

petition is not maintainable.   The accused person is a professional offender, as far as

this case is concerned the accused committed theft of temple hundial/offering bod

Rs.3000/- and he had involved in several other similar type of cases (more than 25

previous cases throughout Kanyakumari District).   In the event of considering this

application, eventhough the accused person is a native of Kanyakumari district, since

he has settled in Keral, there is possibility of this accused person to evade from tial

and also he has not complied with the condition imposed by the Hon'ble High Court

and he has serious objection to grant bail to the petitioner.

  Considering  the  reply  of  the  learned  Public  Prosecutor  that  the

petitioner/A2 has not been arrested in this crime No.194/2019 and this petition is not

maintainable, this court is not inclined to grant bail to the petitioner.  Hence, this



petition is dismissed.  

In the result,  this petition  is dismissed.

Pronounced by me in open court this the 14th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
    Thursday,  the 14th  day of  May, 2020.

   Crl.M.P. No. 1613/2020

Venkatesh, S/o. Mahalingam ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Eathamozhy Police Station,
Crime No.54/2019 of  Eathamozhy  Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  T.  Praveen  Kumar,  u/s  439

Cr.P.C., praying to grant bail to the petitioner. 

 ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 454, 380  IPC.

The case of the prosecution is that on 16.04.2019 at about 9.00 A.M., the

defacto complainant and his wife went to their work and when they returned to home

at 5.30 P.M., they found that the door was broken and  stolen the gold jewels and cash

of  Rs.40,000/-  from  the  bureau,  induction  stove  and  mobile  phone  worth  about

Rs.92,500/-.  Hence the charge.

 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and for the past 32 days he is under judicial

custody  and  this  is  the  3rd  bail  petition  and  the  2nd bail  petition  in



Crl.M.P.No.1493/2020 was dismissed by this court on 30.04.2020 and he is ready to

abide by any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that   the

accused person was  arrested on 13.03.2020 and he is having two previous cases in

Erode  and  Trichy  and  he  has  involved  in  house  breaking  and  theft  of  cash  of

Rs.40,000/- and 3.25 sovereign of gold articles, induction stove and a mobile phone

worth about Rs.92,500/- and the properties have been recovered and considering the

present  scenario,  there  is  an apprehension for  the accused person to  misuse  this

outbreak and since the the accused person hails from Trichy, there is a possibility  for

him to evade from the trial and the earlier bail petition in Crl.M.P. No.1493/2020 was

dismissed on 30.04.2020 and there is no change in circumstances and he has serious

serious objection to grant bail to the petitioner.

   Considering the fact that the petitioner/accused is having two previous

cases at  Erode and Trichy and he hails  from Trichy,  the objection of  the learned

Public  Prosecutor  that  if  the  petitioner/accused  is  released  on  bail,  there  is  a

possibility  for him to evade from the trial is cannot be ruled out and also considering

the fact that the earlier bail application was dismissed by this court on 30.04.2020 and

there is no change in circumstances, this court is not inclined to grant bail to the

petitioner.  Hence this application is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 14th  day of  May, 2020.

         Sd/-S. Arulmurugan, 
              Principal Sessions Judge.



 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Thursday,  the 14th  day of  May, 2020.

   Crl.M.P. No.1614/2020

Rajasingh S/o. Rethinamani ..Petitioner  
             /Vs./ 

Sub Inspector of Police, 

Thiruvattar Police Station,

Crime No.277/2020 of Thiruvattar Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  C.  Jeffino,  u/s  439  Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) and 4(1)(g) of

Tamil Nadu Prohibition Act.

 The  case  of  the  prosecution  is  that  on  22.04.2020,  the  petitioner

manufactured arrack and was in possession of illicit arrack.   Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and he has been falsely implicated in this case

and he has not committed any offence as alleged in the FIR.  The petitioner was

arrested and is under judicial custody from 23.04.2020.  Already the petitioner filed



petition in Crl.M.P.1542/2020 and in that, the crime number was mistakenly stated as

Crime No.233/2020 and it was ordered on 07.05.2020.  Due to national lockdown, he

was not able to approach the respondent police to get the details regarding the crime

and he contacted through phone call and the respondent wrongly informed the crime

number  as  No.233/2020  instead  of  No.277/2020.   The  jail  authorities  refused  to

release the petitioner since the accused person in crime No.233/2020 is not in judicial

custody.   Hence this petition.

 The learned Public Prosecutor stated in the written objection that the

accused person has involved in illicit preparation of 4 litres of raw arrack and the

investigation is in premature stage.   Moreover the petitioner has been arrested only

on 22.04.2020 and in the eve of corona outbreak, all the TASMAC shops have been

closed and that  has brought harmony in the society and in such a scenario,  such

criminal  activities of the accused persons are highly condemnable and since such

crimes have increased now, the same must be curbed at the earlier point of time, in

order  to  ensure the interest  of  the general  public  and also there is  possibility for

further occurrence and he has serious serious objection to grant bail to the petitioner.

    Considering the fact that the petitioner is in judicial custody for 22 days,

this court is inclined to grant interim bail to the petitioner on execution of his own

bond with direction  that  after  his  release  from the  jail,  the  petitioner  shall  move

regular bail within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition



is  allowed.  

Pronounced by me in open court this the 14th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.

To 
The Judicial Magistrate No.II, Padmanabhapuram.
The Sub Inspector of Police, Thiruvattar Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



  In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.   

  
Thursday the 14th  day of  May, 2020.

         Crl.M.P. No.1615/2020

Vinu S/o. Rapheal : Petitioner

            /Vs./ 

Sub Inspector of Police, 
Kaliyakkavilai Police Station,
Crime No.310/2013 of  Kaliyakkavilai Police Station,  
Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru N. Chellappan, u/s 439 Cr.P.C.
praying to grant bail to the petitioner. 

              ORDER

Perused the petition filed by the petitioner through online and written

submission of the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 3(1) of TNPPDL Act.

The case of the prosecution is that on 21.07.2013, the petitioner/accused

pelted stone on the bus bearing Regn. No.KL 15-9419 and damaged the front glass.

Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent of the offence alleged in the FIR and the case has

been  charge  sheeted  and  numbered  as  SC 150/2016  and  pending  on  the  file  of

Additional  District  Court,  Padmanabhapuram.   On 18.07.2019,  the  petitioner  was

absent and NBW was issued against him and he was arrested on 12.08.2019 and he is



under judicial custody for the past 270 days.  This is a false case, which was foisted

for statistical purpose and due to his arrest and detention, his family members are

suffering due to starvation in this critical virus outbreak situation and the petitioner is

suffering due to illness and medical attention is highly essential for the petitioner.

The petitioner is ready to abide by any condition and prayed for  bail to the petitioner.

 The learned Public Prosecutor stated in the written objection that NBW

has been issued against the accused person and the trial is pending before the ADJ

Court, Padmanabhapuram and the accused person had not appeared before the court

and he has serious serious objection to grant bail to the petitioner.

  Considering the fact that the petitioner/accused is under judicial custody

for 270 days,  this court is inclined to grant interim bail to the petitioner on execution

of his own bond with direction that after his release from the jail, the petitioner shall

move regular bail within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 14th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.
To 
The Additional District Judge, Padmanabhapuram.
The Sub Inspector of Police, Kaliyakkavilai Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.





 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Thursday,  the 14th  day of  May, 2020.

   Crl.M.P. No.1616/2020

Rajesh S/o. Manokaran ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Kaliyakkavilai Police Station,

Crime No.151/2020 of Kaliyakkavilai Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  C.  Jeffino,  u/s  439  Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence 188, 269 of IPC and  u/s

4(1-A) and 4(1)(g) of Tamil Nadu Prohibition Act.

 The case of the prosecution is that on 18.04.2020, the petitioner illegally

manufactured arrack and was in possession of illicit arrack.   Hence the charge.

The learned counsel for the petitioner stated in the petition filed through



online that the petitioner is innocent and he has been falsely implicated in this case

and he has not committed any offence as alleged in the FIR.  The petitioner was

arrested and is under judicial custody from 18.04.2020.  The petitioner is ready to

abide by any condition and prayed for bail to the petitioner.

 The learned Public Prosecutor stated in the written objection that  the

accused  person  has  involved  in  illicit  preparation  of  2  litres  of  arrack  and  the

investigation is in premature stage and the earlier petition in Crl.M.P. 1485/2020 was

dismissed only on 30.04.2020 and there is no change in circumstances.     Moreover

the petitioner has been arrested only on 20.04.2020 and in the eve of corona outbreak,

all the TASMAC shops have been closed and that has brought harmony in the society

and in such a scenario, such criminal activities of the accused persons are highly

condemnable and since such crimes have increased now, the same must be curbed at

the earlier point of time, in order to ensure the interest of the general public and also

there is possibility for further occurrence and he has serious serious objection to grant

bail to the petitioner.

   Considering the fact that the petitioner/accused is under judicial custody

for 24 days, by this time the investigation of this case would have been completed,

this court is inclined to grant interim bail to the petitioner on execution of his own

bond with direction  that  after  his  release  from the  jail,  the  petitioner  shall  move

regular bail within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition



is  allowed.  

Pronounced by me in open court this the 14th day of May, 2020.

                    
        Sd/- S. Arulmurugan,

                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Sub Inspector of Police, Kaliyakkavilai Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Thursday,  the 14th  day of  May, 2020.

   Crl.M.P. No.1617/2020

Christhu Rajan S/o. Antony (A2) ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Thuckalay Police Station,
Crime No.591/2020 of Thuckalay Police Station,
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru S. Christ Miller, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) of Tamil Nadu

Prohibition Act.

 The case of the prosecution is that on 05.05.2020 at about 17.30 hours,

when the respondent police along with police party was on rounds, they found that

the  petitioner  illegally  manufactured  arrack  and  was  in  possession  of  poisonous

arrack.   Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and he has been falsely implicated in this case

and the petitioner is A2 and there is no specific overt act against the petitioner and the



case has been registered only for statistical purpose.  The petitioner was arrested on

05.05.2020 and is under judicial custody from that date onwards.    The petitioner is

ready to abide by any condition and prayed for bail to the petitioner.

 The learned Public Prosecutor stated in the written objection that  the

present petitioner is A2 and he is having specific overt act of preparation of 750 ml.

of arrack and 20 litres of raw arrack and the investigation is in premature stage and

the  earlier  application  was  dismissed  on  30.04.2020  and  there  is  no  change  in

circumstances.   Moreover the petitioner has been arrested only on 20.04.2020 and in

the eve of corona outbreak, all the TASMAC shops have been closed and that has

brought harmony in the society and in such a scenario, such criminal activities of the

accused persons are highly condemnable and since such crimes have increased now,

the same must be curbed at the earlier point of time, in order to ensure the interest of

the general  public  and also  there is  possibility  for  further  occurrence and he has

serious serious objection to grant bail to the petitioner.

   Considering the fact that the petitioner/A2 is in custody for only 9 days and

also  considering the objection of  the  learned Public  Prosecutor  that  when all  the

TASMC shops were closed, the alleged criminal activities of the petitioner/accused

are highly condemnable,   this court is not inclined to grant bail to the petitioner at

this stage.  Hence this petition is dismissed.  

In the result,  this petition is dismissed.

Pronounced by me in open court this the 14th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.



 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
        Thursday,  the 14th  day of  May, 2020.

   Crl.M.P. No.1618 and 1623/2020

Vanitha W/o. Manikandan ..Petitioner in Crl.M.P. No.1618/2020

Karthic S/o. Mani .. Petitioners in Crl.M.P. No.1623/2020

             /Vs./ 

Sub Inspector of Police, 
Aralvoimozhi  Police Station,
Crime No.281/2020  of Aralvoimozhi  Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

These two petitions are filed by Advocate Tvl. J. Bergin Jeba Kumar and

M. Mathialagan respectively u/s 438 Cr.P.C., praying to grant anticipatory bail to the

petitioner in both the petitions. 

 COMMON ORDER 

Perused the petitions filed through online and written objection of the

learned Public Prosecutor.  

These two petitions filed by different  accused,  but  in the same crime

number.

The petitioners have been charged for the offence u/s 294(b), 324, 323,

506(ii) of IPC and Section 4 of Tamil Nadu Prohibition of Harassment of Women

Act.

The case of the prosecution is that on 01.04.2020, the petitioners used



filthy  language  against  the  defacto  complainant  and  assaulted  and  criminally

intimidated the defacto complainant.   Hence the charge.

 The learned counsel for the petitioner in both the petitions stated in the

petitions filed through online that the FIR was registered on 04.04.2020 and the name

of the petitioners were falsely implicated as an accused due to instigation of their

rival enemies and they never used unparliamentary word and never caused any injury

and  threatened.   The investigation of the case is almost over.   The petitioners are

ready to abide by any condition and prayed for anticipatory bail to the petitioner in

both the petitions. 

 The learned Public Prosecutor stated in the written objection that both

the  petitions  are  for  different  accused,  but  the  same  case  and  since  the  defacto

complainant witnessed the illicit  intimacy between A1 and A2 in front of defacto

complainant's  house  at  about  11.40  P.M.,  the  accused  person  had   assaulted  the

defacto complainant and as per FIR, A1 had broken his wife's hand and considering

the nature of occurrence, he has serious serious objection to grant anticipatory bail to

the petitioner in both the petitions.

   Considering the nature of the offences alleged to be committed by the

petitioner/accused and also considering the other facts and circumstances of the case,

this court is inclined to grant anticipatory bail to the petitioner in both the petitions

with conditions.

In the result, in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered to be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the



satisfaction of Judicial Magistrate, Boothapandy subject to the following conditions :-

1. The petitioners shall appear before the court concerned within 30 days from

today without fail.

2.  After  release,  the  petitioners  shall  appear  and  sign  before  the  respondent

police  daily at 10.00 A.M. until further orders.

3. The petitioners shall also make themselves available before the respondent as

and when required.

4. The petitioners  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

    5.   The petitioners  shall not leave the jurisdictional police limit without prior  

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  14th   day of  May, 2020.

            Sd/- S. Arulmurugan,   
        Principal Sessions Judge.

To 
The Judicial Magistrate, Boothapandy.
The Sub Inspector of Police, Aralvoimozhi Police Station.
The counsel for the petitioners..



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
    Thursday,  the  14th  day of  May, 2020.

Crl.M.P. No. 1619/2020

Ramesh, S/o. Pauldurai ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
South Thamaraikulam Police Station,
Crime No. 33/2020 of South Thamaraikulam Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition is filed by Advocate  Thiru S.  Gopalan,  u/s  439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s  380, 427, 457, 511

IPC.

 The learned counsel for the petitioner stated in the petition filed through

online that this is the 2nd application and the earlier petition in Crl.M.P. No.1517/2020

was dismissed on 05.05.2020 and he is under judicial custody from 10.03.2020 and

the petitioner is very poor and currently COVID 19 virus is spreading across India

and hence prayed for  bail to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that  the

present petitioner was arrested on 06.03.2020 and he had break opened the temple



and damaged the Amman statue and had committed theft of gold chain and he is

having three other previous cases and the investigation is in the premature stage and

the earlier application in Crl.M.P. No.1517/2020 was dismissed on 05.05.2020 and

there is no change in circumstances.  In the event of allowing this application, there is

possibility  for  this  accused  person  to  evade  from  trial  proceedings  and  taking

advantage of lockdown, such crimes have increased, hence the same may be curbed

and he has serious serious objection to grant bail to the petitioner.

Considering the offences alleged to be committed by the petitioner is he

break opened the temple and damaged the Amman statue and committed theft of gold

chain and also considering the fact that the petitioner is having three other previous

cases and the earlier application was dismissed only on 05.05.2020 and there is no

change  in  circumstances,  this  court  is  not  inclined  to  grant  bail  to  the

petitioner/accused.   Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 14th  day of  May, 2020.

        Sd/-S. Arulmurugan,
              Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Thursday,  the 14th  day of  May, 2020.

   Crl.M.P. No.1621/2020

Jeya Sing S/o. Siongaryan ..Petitioner  
             /Vs./ 

Sub Inspector of Police, 

Thiruvattar Police Station,

Crime No.233/2020 of Thiruvattar Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition is  filed  by Advocate  Thiru S.  Anto Cletus  Raj,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) and 4(1)(g) of

TNP Act.

 The case of the prosecution is that on 15.04.2020 at about 12 hours near

Vazhaikavilai, while the informant was on rounds, the respondent police got secret

information that the petitioner involved in preparation of illegal arrack.  Hence the

charge.

The learned counsel for the petitioner stated in the petition filed through

online that it  is a false case and the respondent police seized the alleged articles.



The petitioner is ready to abide by any condition and prayed for anticipatory bail to

the petitioner. 

 The learned Public Prosecutor stated in the written submission that the

bail application for the present petitioner has been already allowed on 07.05.2020

vide Crl.M.P. No.1542/2020 and therefore, this petition is not maintainable.

   Considering  the  fact  that  already  the  bail  application  filed  by  the

petitioner has been allowed on 07.05.2020 in Crl.M.P. No.1542/2020,  this petition is

dismissed as not maintainable.

In the result, this petition is dismissed as not maintainable.

Pronounced by me in open court this the 14th  day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge. 

    
Thursday the 14th  day of  May, 2020.

        Crl.M.P. No. 1622/2020 

Joseph Sornaraj S/o. Asirvatham                     .. Petitioner  

                /Vs./ 

Sub Inspector of Police, 
Asaripallam Police Station,
Crime No.152/2020 of Asaripallam Police Station,
Rep. by P.P. Nagercoil.  .. Respondent 

This   petition   is   filed   by   Advocate   Thiru   Prem   Sahayadhas,   u/s   438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

  ORDER 

  Perused   the   petition   and   written   argument   filed   through  online   and

written submission of the learned public prosecutor.

The petitioner has been charged for the offence u/s 505(1)(a) of IPC.

The case of the prosecution is that in the recent days some social media

posts are circulated defaming Kanyakumari Government Medical College Hospital,

Asaripallam and on 05.05.2020   someone had circulated an audio clip in Whatsapp

saying he was not provided with food and even fever testing was not conducted and

he had questioned the matter of treating Corona patients in his audio.  The petition in

the audio had not mentioned the hospital.  Below that audio one Sornaraj had posted



that the patients admitted in isolation wards were not getting proper food and water

and by posting  such  false  news he  had defamed    the  hospital  and medical  staff.

Hence the charge. 

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is a retired Tamil Professor from Kerala University and he is

a senior citizen and the petitioner is innocent of the allegations levelled against him.

The petitioner is ready to abide by any condition and prayed for anticipatory bail to

the petitioner. 

In the written submission, the learned Public Prosecutor stated that the

defacto complainant  is  the Dean of medical  college,  Asaripallam and the accused

person had shared a fake message along with an audio clip in such a way that it

defames the reputation of the Asaripallam Government Hospital and considering the

scenario, where Doctors, Nurses and other Staff are rendering their selfless  services,

such   activities   are   highly   condemnable   and   he   has   serious   objection   to   grant

anticipatory bail to the petitioner.

Considering the nature of the offences alleged to be committed by the

petitioner/accused i.e., he circulated an audio clip in whatsapp saying that he was not

provided food and he was not tested by the Medical officials and also the Dean of

Kanyakumari Government Medical College Hospital during the lockdown period and

the alleged acts of the petitioner/accused is nothing but demoralize of the medical

staff  who are working tiredlessly during the lockdown period,       this  court   is  not

inclined to grant anticipatory bail to the petitioner.



 In the result, this petition is dismissed.

Pronounced by me in open court this the 14th  day of   May, 2020.

    Sd/ S. Arulmurugan, 
        Principal Sessions Judge.

 
 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
        Thursday,  the 14th  day of  May, 2020.

   Crl.M.P. No.1618 and 1623/2020

Vanitha W/o. Manikandan ..Petitioner in Crl.M.P. No.1618/2020

Karthic S/o. Mani .. Petitioners in Crl.M.P. No.1623/2020

             /Vs./ 

Sub Inspector of Police, 
Aralvoimozhi  Police Station,
Crime No.281/2020  of Aralvoimozhi  Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

These two petitions are filed by Advocate Tvl. J. Bergin Jeba Kumar and

M. Mathialagan respectively u/s 438 Cr.P.C., praying to grant anticipatory bail to the

petitioner in both the petitions. 

 COMMON ORDER 

Perused the petitions filed through online and written objection of the

learned Public Prosecutor.  

These two petitions filed by different  accused,  but  in the same crime

number.

The petitioners have been charged for the offence u/s 294(b), 324, 323,

506(ii) of IPC and Section 4 of Tamil Nadu Prohibition of Harassment of Women

Act.

The case of the prosecution is that on 01.04.2020, the petitioners used



filthy  language  against  the  defacto  complainant  and  assaulted  and  criminally

intimidated the defacto complainant.   Hence the charge.

 The learned counsel for the petitioner in both the petitions stated in the

petitions filed through online that the FIR was registered on 04.04.2020 and the name

of the petitioners were falsely implicated as an accused due to instigation of their

rival enemies and they never used unparliamentary word and never caused any injury

and  threatened.   The investigation of the case is almost over.   The petitioners are

ready to abide by any condition and prayed for anticipatory bail to the petitioner in

both the petitions. 

 The learned Public Prosecutor stated in the written objection that both

the  petitions  are  for  different  accused,  but  the  same  case  and  since  the  defacto

complainant witnessed the illicit  intimacy between A1 and A2 in front of defacto

complainant's  house  at  about  11.40  P.M.,  the  accused  person  had   assaulted  the

defacto complainant and as per FIR, A1 had broken his wife's hand and considering

the nature of occurrence, he has serious serious objection to grant anticipatory bail to

the petitioner in both the petitions.

   Considering the nature of the offences alleged to be committed by the

petitioner/accused and also considering the other facts and circumstances of the case,

this court is inclined to grant anticipatory bail to the petitioner in both the petitions

with conditions.

In the result, in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered to be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the



satisfaction of Judicial Magistrate, Boothapandy subject to the following conditions :-

1. The petitioners shall appear before the court concerned within 30 days from

today without fail.

2.  After  release,  the  petitioners  shall  appear  and  sign  before  the  respondent

police  daily at 10.00 A.M. until further orders.

3. The petitioners shall also make themselves available before the respondent as

and when required.

4. The petitioners  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

    5.   The petitioners  shall not leave the jurisdictional police limit without prior  

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  14th   day of  May, 2020.

            Sd/- S. Arulmurugan,   
        Principal Sessions Judge.

To 
The Judicial Magistrate, Boothapandy.
The Sub Inspector of Police, Aralvoimozhi Police Station.
The counsel for the petitioners..



  In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.   

  
Thursday the 14th  day of  May, 2020.

         Crl.M.P. No.1624/2020

1. John Alex S/o. Gnanaprakasam
2. Soosai Mariyan S/o. Viyakulamuthu : Petitioners

            /Vs./ 

Sub Inspector of Police, 

Eraniel Police Station,

Crime No.331/2020 of  Eraniel Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This  petition  is  filed  by  Advocate  Thiru  A.  Paulraj,  u/s  439  Cr.P.C.

praying to grant bail to the petitioners. 

              ORDER

Perused the petition filed by the petitioners through online and written

submission of the learned Public Prosecutor.  

The petitioners have been charged for the offence u/s 4(1)(b), 4(1)(g) and

4(1-A) of Tamil Nadu Prohibition Act.

The case of the prosecution is that the petitioners manufactured illicit

arrack  and  were  in  possession  of  utensils  and  other  ingredients  used  for

manufacturing illicit arrack.  Hence the charge.

The learned counsel for the petitioners stated in the petition filed through



online that the petitioners are innocent and they have not involved in any of the act as

alleged in the FIR and this is the 2nd  application and earlier application in Crl.M.P.

No.1505/2020 was dismissed on  05.05.2020 for the reason that it was too early to

consider the application and now the investigation of this case is almost over.  The

petitioners are  in judicial custody from 19.04.2020.   The petitioners are ready to

abide by any condition and prayed for  bail to the petitioners. 

 The learned Public Prosecutor stated in the written objection that  the

present petitioners are A1 and A2 and the accused persons have involved in illicit

preparation and possession of 20 litres of raw arrack and 1/2 litre of arrack and since

the samples has been sent for chemical analysis and report for the same has not been

received and the earlier application was dismissed only on 05.05.2020 and there is no

change in circumstances and the investigation is in premature stage.   Moreover the

petitioners has been arrested only on 19.04.2020 and in the eve of corona outbreak,

all the TASMAC shops have been closed and that has brought harmony in the society

and in such a scenario, such criminal activities of the accused persons are highly

condemnable and since such crimes have increased now, the same must be curbed at

the earlier point of time, in order to ensure the interest of the general public and also

there is possibility for further occurrence and he has serious serious objection to grant

bail to the petitioners.

  Considering the fact that the petitioners are under judicial custody for 25

days, by this time the investigation of this case would have been completed, this court

is inclined to grant interim bail to the petitioners on execution of their own bond with



direction that after their release from the jail, the petitioners shall move regular bail

within a period of 30 days from the date of their release.

In the result,  the petitioners are ordered to be released on interim bail on

their executing an own bond for a sum of Rs.10,000/- each and after their release

from  the  jail,  they  have  to  apply  regular  bail  within  a  period  of  30  days  and

accordingly  this  petition is  allowed.  

Pronounced by me in open court this the 14th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Eraniel Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioners.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
                Principal Sessions Judge.     

                                            Thursday the  14th   day of  May, 2020.

      Crl.M.P. Nos. 1625 and 1626/2020

1. Omana W/o. Russel Raj (A3)

2. Kala W/o. Kumaradas (A4) :Petitioners in Crl.M.P. No.1625/2020

1.  Saleem S/o. Rajan (A1)

2.  Sabin S/o. Rajan (A2) :Petitioners in Crl.M.P. No.1626/2020

            /Vs./ 

Sub Inspector of Police, 
Puthukadai Police Station,
Crime No.218/2020 of Puthukadai Police Station, 
Rep. by P.P. Nagercoil.    : Respondent  

These two petitions are filed by Advocate Tvl. T. Johnson and A.P. Rajan
respectively u/s 438 Cr.P.C., praying to grant anticipatory bail to the petitioner in both
the petitions. 

 COMMON ORDER 

Perused the petitions filed through online and written objection of the

learned Public Prosecutor.  

These two petitions filed by different accused,  but in the same crime

number.

The petitioners have been charged for the offence u/s 447, 427, 294(b),

506(ii) of IPC and Section 4 of Tamil Nadu Prohibition of Harassment of Women

Act, 2002.

The case of the prosecution is that on 20.04.2020 at about 5.00 P.M., the

accused  persons  trespassed  into  the   property  of  the  informant  and  damged  the



boundary and twenty plantain trees and the damage is worth about Rs.25,000/-  and

used filthy language against the informant and criminally intimidated her.   Hence the

charge.

 The  learned  counsels  for  the  petitioners  stated  in  the  petitions  filed

through online that there is a civil dispute between the informant and accused and

already on 19.04.2020, the 3rd accused lodged a complaint against the informant and

her  husband  alleging  that  her  property  was  damaged  by  the  informant  and  her

husband to the tune of Rs.30,000/- and to escape from that case, this case has been

falsely foisted against the petitioners and the petitioners have no antecedents.  The

petitioners are ready to abide by any condition and prayed for  bail to the petitioners

in both the petitions. 

 The learned Public Prosecutor stated in the written objection that both

the applications  are  for  different  accused persons of  same case  and the accused

persons had trespassed the defacto complainant's land and had damaged 20 banana

plants  worth about  Rs.25,000/-  and when the defacto complainant  questioned the

same, the accused persons had used foul language, threatened and had outraged her

modesty.   

   Considering the nature of the offences alleged to be committed by the

petitioners/accused and also  considering the  other  facts  and circumstances  of  the

case, this court is inclined to grant anticipatory bail  to the petitioners in both the

petitions with conditions.

In the result, in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered to  be enlarged on anticipatory bail  on their



executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Boothapandy subject to the following conditions :-

1. The petitioners shall appear before the court concerned within 30 days from

today without fail.

2.  After  release,  the  petitioners  shall  appear  and  sign  before  the  respondent

police  daily at 10.00 A.M. until further orders.

3. The petitioners shall also make themselves available before the respondent as

and when required.

4. The petitioners  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

    5.   The petitioners  shall not leave the jurisdictional police limit without prior  

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  14th   day of  May, 2020.

            Sd/- S. Arulmurugan,   
        Principal Sessions Judge.

To 
The Judicial Magistrate No.II, Kuzhithurai.
The Sub Inspector of Police, Puthukadai Police Station.
The counsel for the petitioners.





 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
                Principal Sessions Judge.     

                                            Thursday the  14th   day of  May, 2020.

      Crl.M.P. Nos. 1625 and 1626/2020

1. Omana W/o. Russel Raj (A3)

2. Kala W/o. Kumaradas (A4) :Petitioners in Crl.M.P. No.1625/2020

1.  Saleem S/o. Rajan (A1)

2.  Sabin S/o. Rajan (A2) :Petitioners in Crl.M.P. No.1626/2020

            /Vs./ 

Sub Inspector of Police, 
Puthukadai Police Station,
Crime No.218/2020 of Puthukadai Police Station, 
Rep. by P.P. Nagercoil.    : Respondent  

These two petitions are filed by Advocate Tvl. T. Johnson and A.P. Rajan
respectively u/s 438 Cr.P.C., praying to grant anticipatory bail to the petitioner in both
the petitions. 

 COMMON ORDER 

Perused the petitions filed through online and written objection of the

learned Public Prosecutor.  

These two petitions filed by different accused,  but in the same crime

number.

The petitioners have been charged for the offence u/s 447, 427, 294(b),

506(ii) of IPC and Section 4 of Tamil Nadu Prohibition of Harassment of Women

Act, 2002.

The case of the prosecution is that on 20.04.2020 at about 5.00 P.M., the

accused  persons  trespassed  into  the   property  of  the  informant  and  damged  the



boundary and twenty plantain trees and the damage is worth about Rs.25,000/-  and

used filthy language against the informant and criminally intimidated her.   Hence the

charge.

 The  learned  counsels  for  the  petitioners  stated  in  the  petitions  filed

through online that there is a civil dispute between the informant and accused and

already on 19.04.2020, the 3rd accused lodged a complaint against the informant and

her  husband  alleging  that  her  property  was  damaged  by  the  informant  and  her

husband to the tune of Rs.30,000/- and to escape from that case, this case has been

falsely foisted against the petitioners and the petitioners have no antecedents.  The

petitioners are ready to abide by any condition and prayed for  bail to the petitioners

in both the petitions. 

 The learned Public Prosecutor stated in the written objection that both

the applications  are  for  different  accused persons of  same case  and the accused

persons had trespassed the defacto complainant's land and had damaged 20 banana

plants  worth about  Rs.25,000/-  and when the defacto complainant  questioned the

same, the accused persons had used foul language, threatened and had outraged her

modesty.   

   Considering the nature of the offences alleged to be committed by the

petitioners/accused and also  considering the  other  facts  and circumstances  of  the

case, this court is inclined to grant anticipatory bail  to the petitioners in both the

petitions with conditions.

In the result, in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered to  be enlarged on anticipatory bail  on their



executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Boothapandy subject to the following conditions :-

1. The petitioners shall appear before the court concerned within 30 days from

today without fail.

2.  After  release,  the  petitioners  shall  appear  and  sign  before  the  respondent

police  daily at 10.00 A.M. until further orders.

3. The petitioners shall also make themselves available before the respondent as

and when required.

4. The petitioners  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

    5.   The petitioners  shall not leave the jurisdictional police limit without prior  

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  14th   day of  May, 2020.

            Sd/- S. Arulmurugan,   
        Principal Sessions Judge.

To 
The Judicial Magistrate No.II, Kuzhithurai.
The Sub Inspector of Police, Puthukadai Police Station.
The counsel for the petitioners.





 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Tuesday,  the 5th day of  May, 2020.

Crl.M.P. No. 1627/2020

Jeeva Selva Kumar, S/o Vairamani ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Prohibition Enforcement Wing, Thuckalay,  

Crime No.231/2020 of  P.E.W. Thuckalay,  

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  A.  Paulraj,  u/s  439  Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioners have been charged for the offence u/s 4(1)(A) and 4(1)(g)

of Tamil Nadu Prohibition Act.

The case of prosecution is  that on  20.04.2020, when the respondent

police  and  others  were  on  patrol  duty  at  Keelakanvilai,  Kanjeeracode,  they  got

information that the accused persons manufactured illicit arrack.  Hence the charge.

 The learned counsel for the petitioner stated in the petition filed through

online  that  this  is  the  2nd application  and  the  earlier  application  in  Crl.M.P.

No.1527/2020  was  dismissed  on  15.05.2020  and  the  change  of  circumstances  is



concerned  that  the  material  witness  is  already  examined  and  the  investigation  is

almost over.  The petitioner is innocent and he has not involved in any of the act as

alleged in the FIR and he has no previous case and he is under judicial custody from

20.04.2020 and he is ready to abide by any condition and prayed for  bail to the

petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

accused  person   is  having  specific  overt  act  of  not  just  illicit  preparation  and

possession of 2 litres of arrack and 100 litres of raw arrack and the chemical analysis

report not yet received and the investigation is in the premature stage.  Moreover the

petitioner has been arrested only on 20.04.2020 and the earlier application in Crl.M.P.

No.1527/2020 was dismissed only on 05.05.2020.   In the eve of corona outbreak, all

the TASMAC shops have been closed and that has brought harmony in the society

and in such a scenario, such criminal activities of the accused persons are highly

condemnable and since such crimes have increased now, the same must be curbed at

the earlier point of time, in order to ensure the interest of the general public and also

there is possibility for further occurrence and he has serious serious objection to grant

bail to the petitioner.

   Considering the fact that the petitioner/accused is under judicial custody

for 24 days, by this time the investigation of this case would have been completed,

this court is inclined to grant interim bail to the petitioner on execution of his own

bond with direction  that  after  his  release  from the  jail,  the  petitioner  shall  move

regular bail within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on



his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 14th day of May, 2020.

                    
        Sd/- S. Arulmurugan,

                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Sub Inspector of Police, Prohibition Enforcement Wing, Thuckalay.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Principal  Sessions Judge.   
    Thursday,  the 14th  day of  May, 2020.

   Crl.M.P. No.1628/2020

Sasi Kumar S/o. Ponnumani Nadar ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Pazhugal Police Station,
Crime No.223/2020 of Pazhugal Police Station,
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru N. Chellappan, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 294(b), 323, 354,

506(ii) IPC and Section 4 of TNPHW Act, 2002.

 The  case  of  the  prosecution  is  that  the  petitioner  used  filthy  words

against the defacto complainant and assaulted and threatened her.   Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is the brother of the informant's husband and due to civil

dispute,  this  case  has  been  foisted  against  the  petitioner.    The  petitioner  never

committed any such offence as alleged in the FIR and the Investigation of the case is

over.   The petitioner was arrested and is under judicial custody from 06.05.2020 and

due to  arrest  and detention,  the  petitioner's  family  members  are  suffering  due  to



starvation in the critical virus outbreak situation.   The petitioner is ready to abide by

any condition and prayed for bail to the petitioner.

 The learned Public Prosecutor stated in the written objection that since

the defacto complainant had questioned the accused person for clearing the soil near

the bathroom, the accused person had used foul  language,  assaulted and had also

pulled the defacto complainant's dress and the accused person has been arrested only

on 06.05.2020, so it is too early to consider this application and injured person has

been discharged from the hospital.

   Considering the nature of the offences alleged to be committed by the

petitioner/accused and also considering the fact that the injured has been discharged

from the hospital,  this  court  is  inclined to  grant  interim bail  to  the petitioner  on

execution of  his  own bond with direction that  after  his  release from the jail,  the

petitioner shall move regular bail within a period of 30 days from the date of his

release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 14th day of May, 2020.
                    

       Sd/- S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Sub Inspector of Police, Pazhugal Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Principal  Sessions Judge.   
    Thursday,  the 14th  day of  May, 2020.

   Crl.M.P. No.1629/2020

Maheswaran S/o. Periyannan ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Kottar Police Station,
Crime No.128/2020 of Kottar Police Station,
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru T. Jayachandran, u/s 439 Cr.P.C.,
praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 380, 454, 457 of IPC

@ 380 and 457 of IPC.

 The  case  of  the  prosecution  is  that  on  26.03.2020,  some  unknown

persons broke open the TASMAC shop and committed theft by taking liquor worth

about Rs.37,980/-.     Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner innocent and he was not aware of the facts noted in the FIR

and his name is not found in the FIR and this case has been foisted only for the

statistical purpose.   The petitioner was arrested and is under judicial custody from

28.03.2020  and  due  to  arrest  and  detention,  the  petitioner's  family  members  are

suffering due to starvation in the critical virus outbreak situation.   The investigation



of the case is over and properties involved were recovered.   The petitioner is ready to

abide by any condition and prayed for bail to the petitioner.

 The learned Public  Prosecutor  stated  in  the  written  objection  that  on

26.03.2020, the accused persons  had involved in committing theft of liquor worth

Rs.37,980/-  from  the  TASMAC  during  the  lockdown  and  it  raises  reasonable

apprehension  that  he  had  intended  to  use  the  liquor  for  black  marketing  and  to

destroy the harmony which prevailed in the society due to closure of TASMAC and

considering the outcome of the said activity, he has serious objection to grant bail to

the petitioner.

   Considering the fact that the petitioner/accused is under judicial custody

for 46 days, this court is inclined to grant interim bail to the petitioner on execution of

his own bond with direction that after his release from the jail, the petitioner shall

move regular bail within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 14th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.

To 
The Judicial Magistrate No.II, Nagercoil.
The Sub Inspector of Police, Kottar Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge. 

    
Thursday the 14th  day of  May, 2020.

        Crl.M.P. No. 1630/2020 

Rajan S/o. Selvaraj (A3)                     .. Petitioner  

                /Vs./ 

Sub Inspector of Police, 
Kaliyakkavilai  Police Station,
Crime No.38/2020 of Kaliyakkavilai Police Station,
Rep. by P.P. Nagercoil.  .. Respondent 

This petition is filed by Advocate Thiru J. Karunakara Marthandan u/s

438 Cr.P.C., praying to grant anticipatory bail to the petitioner. 

  ORDER 

 Perused the petition filed through online and written submission of the

learned public prosecutor.

The petitioner has been charged for the offence u/s 379 of IPC.

The case of the prosecution is that on 26.02.2020 at about 2.00 P.M., the

petitioner along with other accused  entered into the property of the informant and cut

and removed sandal trees and took away 3 feet length wooden logs from 10 sandal

trees worth about Rs.2 lakhs.  Hence the charge. 

The learned counsel for the petitioner stated in the petition filed through

online that  the petitioner is innocent of the offence alleged in the FIR and he has no



previous case and the Coaccused were released on bail and anticipatory bail and the

properties were recovered and the investigation of the case is almost over.  Only due

to the personal vengeance with A1, this case has been foisted against the petitioner

and  he  never  committed  any  offence.      The  petitioner   is   ready   to  abide  by  any

condition and prayed for anticipatory bail to the petitioner. 

In the written submission, the learned Public Prosecutor stated that the

present petitioner is A3 and the accused persons had trespassed and committed theft

of 10 sandal wood trees worth about Rs.2,00,000/ and coaccused has been arrested

and released and custodial interrogation of the petitioner/A3 is essential and he has

serious objection to grant anticipatory bail to the petitioner.

Considering the fact that the coaccused/A1 was arrested and released on

bail and A2 was granted anticipatory bail in Crl.M.P. No.1526/2020 dated 05.05.2020

and the property also recovered, this court is inclined to grant anticipatory bail to the

petitioner with conditions.

 In the result in the event of arrest or on his appearing before the court

concerned   the   petitioner   is   ordered   to   be   enlarged   on   anticipatory   bail   on   his

executing a bond for a sum of Rs.10,000/ with two sureties each for a likesum to the

satisfaction   of   Judicial   Magistrate   No.I,   Kuzhithurai   subject   to   the   following

conditions :

1. The petitioner shall  appear before the court concerned within 30 days from

today without fail.

2.  After release, the petitioner shall appear and sign before the respondent police



daily at 10.00 A.M. until further orders.

3. The petitioner shall also make himself available before the respondent as  and

when required.

4. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

5. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of    bail  even  though bail  granted by  the  Sessions  Court  as  per   the ruling of   the

Hon'ble Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the 14th  day of   May, 2020.

    Sd/ S. Arulmurugan, 
        Principal Sessions Judge.

To 
The Judicial Magistrate  No.I, Kuzhithurai.
The Sub Inspector of Police, Kaliyakkavilai  Police Station.
The counsel for the petitioner.
 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Thursday,  the 14th  day of  May, 2020.

   Crl.M.P. No.1631/2020

Kasi @ Suji S/o. Thangapandiyan ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Kottar Police Station,

Crime No.503/2020 of Kottar Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru T.K. Makesh, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The  petitioner  has  been  charged  for  the  offences  u/s  294(b),   354A,

354C, 354D, 385, 420 and 506(i) IPC and Section 4 of Women Harassment Act and

Section 67A, 67E, 67 of IT Act.  

 The case of the prosecution is that the petitioner had sexual relations

with the defacto complainant  whereas he has captured the same with ulterior motive

and threatened the defacto complainant that he would circulate the same in a social

media, if she has not paid money to him.   Hence the charge.

The learned counsel for the petitioner stated in the petition filed through



online that the petitioner hails from well reputed family and nothing had taken place

as alleged by the prosecution and the petitioner is the son of an income tax payer and

he has no necessity to threaten the defacto complainant  to obtain money.     The

petitioner is doing money lending and governing his father's broiler chicken business

and one of the lock higher police officer has developed enmity with him, as he denied

to give a lump sum amount as a mamool and the petitioner has been forcibly taken

from his residence on 23.04.2020 and tortured him to confess that he has sexually

abused  the  defacto  complainant  and  obtained  confession  statement  and  got  his

signature on several plain papers and after kept him under illegal custody for nearly 2

days and on 25.04.2020 he has been brought before the Magistrate.  The higher police

officer has arranged a few false complaints against the petitioner with the aid of his

associates  in  various  police  station.   The  petitioner  is  innocent  and  nothing  had

happened as alleged by the prosecution.   The petitioner is ready to abide by any

condition and prayed for bail to the petitioner.

 The learned Public Prosecutor stated in the written objection that  the

defacto complainant is a doctor where as the accused person is notorious criminal and

in the semblance of love affair, the accused person had asked the defacto complainant

to send her disrobed pictures and when she refused to do the same, the accused had

blackmailed her with the endurance of their relationship and constrained her to send

the  same.    On  several  occasions,  the  accused  person  had  used  the  defacto

complainant's  unclad photos and videos as trump card to extract  money from the

defacto  complainant  and  total  amount  of  Rs.6,60,000/-  and  just  because  she  got

exhausted and refrained from sending money, the accused had se4nt her nude photos



and videos  to  his  friends  and started  blackmailing  through them and in  order  to

defame the reputation of  the defacto  complainant,  he had also  posted  her  unclad

photos and videos in instagram using a fake account.   Upon investigation several

other truths have been elicited and forensic reports of examination of the accused

person's laptop and mobile phone have not received and the accused is having 5 other

cases of similar nature including one POCSO case and it is imperative to note that the

accused has been detained under Goondas Act in  PD No.12/2020 and potency test is

yet to be conducted and also investigation is in premature stage.  the accused person

has been arrested only on 25.04.2020 and it is too early to consider this application

and he has very serious objection to grant bail to the petitioner.

   Considering  the  seriousness  of  the  offences  alleged  to  have  been

committed  by  the  petitioner/accused  and  also  the  petitioner/accused  has  been

detained under Goondas Act (PD no.12/2020) and also considering the fact that the

investigation is in premature stage,  this court is not inclined to grant interim bail to

the petitioner/accused.  Hence this petition is dismissed.

In the result,  this petition  is dismissed.  

Pronounced by me in open court this the 14th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.

 



  In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.     

Thursday the 14th  day of  May, 2020.
         Crl.M.P. No.1632/2020

1. Sakthivel S/o. Laxmanan (A1)

2. Edwerd Singh S/o. Yesumani (A2) : Petitioners

            /Vs./ 

Sub Inspector of Police, 

Petchiparai Police Station,

Crime No.52/2020 of  Petchiparai Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru C. Subikumar, u/s 439 Cr.P.C.

praying to grant bail to the petitioners. 

              ORDER

Perused the petition filed by the petitioners through online and written

submission of the learned Public Prosecutor.  

The petitioners have been charged for the offence  u/s  4(1-A) of Tamil

Nadu Prohibition Act.

The case of the prosecution is that the petitioners  were in possession of

300 ml. of illicit alcohol.   Hence the charge.

The learned counsel for the petitioners stated in the petition filed through

online that the petitioners are innocent and  it is a putup case and there is no previous

antecedents against the petitioners  and the petitioners were wrongly implicated in

this case.   The petitioners were arrested on 29.04.2020 and are under judicial custody



from that date onwards.    The petitioners are ready to abide by any condition and

prayed for  bail to the petitioners. 

 The learned Public Prosecutor stated in the written objection that  the

present petitioners are A1 and A2 and the accused persons are having specific overt

act of illicit possession of 300 ml. of  arrack and chemical analysis report has not

been received.   Moreover the petitioner has been arrested only on 29.04.2020 and it

is  too  early  to  consider  this  application  and  earlier  application  in  Crl.M.P.

No.1537/2020  was  dismissed  only  on  07.05.2020  and  there  is  no  change  in

circumstances and in the eve of corona outbreak, all the TASMAC shops have been

closed and that  has brought harmony in the society and in such a  scenario,  such

criminal activities of  the accused persons are highly condemnable and since such

crimes have increased now, the same must be curbed at the earlier point of time, in

order to ensure the interest  of  the general  public and also there is  possibility  for

further occurrence and he has serious serious objection to grant bail to the petitioners.

   Considering the fact that the petitioners are under judicial custody only

for 14 days and  also considering the objection of the learned Public Prosecutor that

when  all  the  TASMC  shops  were  closed,  the  alleged  criminal  activities  of  the

petitioners/accused are highly condemnable,   this court is not inclined to grant bail to

the petitioners at this stage.  Hence this petition is dismissed.  

In the result,  this  petition is  dismissed.  

Pronounced by me in open court this the 14th day of May, 2020.
                    

       Sd/- S. Arulmurugan,
                Principal Sessions Judge.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
                Principal Sessions Judge.     

                                         Thursday the  14th   day of  May, 2020.

     Crl.M.P. No. 1633/2020

1. Annathurai @ Sasikumar S/o. Arokiyam (A1)

2. Aneesh Kumar S/o. Selvan (A2)

3. P. Suresh S/o. Packiyam (A3)

4. A. Vineeth S/o. Anbazhakan (A4)   : Petitioners

            /Vs./ 

Sub Inspector of Police, 
Aralvaimozhi Police Station,
Crime No.294/2020 of Aralvaimozhi Police Station , 
Rep. by P.P. Nagercoil.    : Respondent 

This petition is filed by Advocate Thiru Balaji Rajaram, u/s 438 Cr.P.C.

praying to grant anticipatory bail to the petitioners. 

           ORDER  

Perused the petition filed through online and written submission of the

learned Public Prosecutor.  

The petitioners/accused have been charged for the offences u/s 294(b),

323, 506(ii) of IPC.

The case of the prosecution is that on 07.05.2020, the petitioners used

filthy  language  against  the  defacto  complainant  and  assaulted  and  criminally

intimidated him.    Hence the charge.

The learned counsel for the petitioner stated in the petition filed through



online that nothing has happened as alleged in the FIR and the petitioners have not

involved in any offences and they have no way connected with the alleged offences .

The petitioners are ready to abide any condition and prayed for anticipatory bail to

the petitioners.

 In the written submission, the learned Public Prosecutor  stated  that the

present petitioners are A1 to A4 and A1 and A3 are having one previous case and the

injured person was discharged from the hospital.

Considering the fact that the injured was discharged from the hospital

and  also  considering  the  nature  of  the  offence  alleged  to  be  committed  by  the

petitioners/accused, this court is inclined to grant anticipatory bail to the petitioners

with conditions.

In the result, in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered to  be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Boothapandy subject to the following conditions :-

1. The petitioners shall appear before the court concerned within 30 days from

today without fail.

2.  After  release,  the  petitioners  shall  appear  and  sign  before  the  respondent

police  daily at 10.00 A.M. until further orders.

3. The petitioners shall also make themselves available before the respondent as

and when required.

4. The petitioners  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.



    5.   The petitioners  shall not leave the jurisdictional police limit without prior  

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  14th   day of  May, 2020.

            Sd/- S. Arulmurugan,   
        Principal Sessions Judge.

To 
The Judicial Magistrate, Boothapandy.
The Sub Inspector of Police, Aralvaimozhi Police Station.
The counsel for the petitioners.



  In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.     

Thursday the 14th  day of  May, 2020.
                 Crl.M.P. No.1636/2020

1. Anish Kumar S/o. Ramayan (A2)

2. M.N. Vinoth (A3) : Petitioners

            /Vs./ 

Sub Inspector of Police, 

Thuckalay Police Station,

Crime No.514/2020 of  Thuckalay Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru J.  Bergin Jebakumar, u/s 439

Cr.P.C. praying to grant bail to the petitioners. 

              ORDER

Perused the petition filed by the petitioners through online and written

submission of the learned Public Prosecutor.  

The petitioners have been charged for the offence u/s  4(1-A) and 14A of

Tamil Nadu Prohibition Act.

The case of the prosecution is that the petitioners had kept in two litter

arrack for sale.    Hence the charge.

The learned counsel for the petitioners stated in the petition filed through

online that the petitioners are innocent and   they have been falsely implicated in this

case as an accused on the instigation of the rival enemies and nothing had happened

as alleged in the FIR.   The petitioners were arrested  and are under judicial custody



from 26.04.2020 onwards.   The petitioners are ready to abide by any condition and

prayed for  bail to the petitioners. 

 The learned Public Prosecutor stated in the written objection that  the

present  petitioners  are  A2 and A3 and the co-accused is  still  absconding and the

accused persons are having specific overt act of illicit possession of 2 litres of  arrack

and  1  litre  of  arrack  and   the  chemical  analysis   report  has  not  been  received.

Moreover the petitioners have been arrested only on 26.04.2020 and it is too early to

consider this application and in the eve of corona outbreak, all the TASMAC shops

have been closed and that has brought harmony in the society and in such a scenario,

such criminal  activities of  the accused persons are highly condemnable and since

such crimes have increased now, the same must be curbed at the earlier point of time,

in order to ensure the interest of the general public and also there is possibility for

further occurrence and he has serious serious objection to grant bail to the petitioners.

  Considering the fact that the petitioners are under judicial custody only

for 16 days and the co-accused is still absconding and also considering the objection

of the learned Public Prosecutor that when all the TASMC shops were closed, the

alleged  criminal  activities  of  the  petitioner/accused  are  highly  condemnable,  this

court is not inclined to grant bail to the petitioner at this stage.  Hence this petition is

dismissed.  

In the result,  this  petition is dismissed. 

Pronounced by me in open court this the 14th day of May, 2020.
                    
        Sd/- S. Arulmurugan,

                Principal Sessions Judge.



To 
The Judicial Magistrate No.I, Padmanabhapuram.
The Sub Inspector of Police, Thuckalay Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioners.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
                Principal Sessions Judge.     

                                         Thursday the  14th   day of  May, 2020.

     Crl.M.P. No. 1637/2020

1. Dharmaraj S/o. Thabasi @ Thabase (A1)

2. Sunil @ sunil Kumar S/o. Mathias (A2)

3. Suresh S/o. Mathias (A3)

4. Rajan S/o. Devadhas @ Devadhasan (A4)   : Petitioners

            /Vs./ 

Sub Inspector of Police, 
Thiruvattar Police Station,
Crime No.320/2020 of Thiruvattar Police Station, 
Rep. by P.P. Nagercoil.    : Respondent 

This  petition  is  filed  by  Advocate  Thiru  P.  Michael,  u/s  438  Cr.P.C.

praying to grant anticipatory bail to the petitioners. 

           ORDER  

Perused the petition filed through online and written submission of the

learned Public Prosecutor.  

The  petitioners/accused  have  been  charged  for  the  offences  u/s  452,

294(b), 323, 324 and 506(ii) of IPC.

The case of the prosecution is that on 09.05.2020 at about 11.00 A.M.,

the petitioners criminally trespassed into the paint shop and assaulted the informant

by using filthy words and threatened him.    Hence the charge.

The learned counsel for the petitioner stated in the petition filed through



online that it is a false case and the alleged injured person has been discharged from

the  hospital.   The  petitioners  are  ready  to  abide  any  condition  and  prayed  for

anticipatory bail to the petitioners.

 In the written submission, the learned Public Prosecutor  stated  that the

present  petitioners  are  A1  to  A4  and   On  09.05.2020,  the  accused  persons  had

trespassed  the  paint  shop,  used  foul  language  and  had  assaulted  the  defacto

complainant and the injured person has been discharged from the hospital.

Considering the nature of the offence alleged to be committed by the

petitioners/accused and also considering the fact that the injured has been discharged

from the hospital, this court is inclined to grant anticipatory bail to the petitioners

with conditions.

In the result, in the event of arrest or on their appearing before the court

concerned the petitioners  are  ordered to  be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate No.II, Padmanabhapuram subject to the following

conditions :-

1. The petitioners shall appear before the court concerned within 30 days from

today without fail.

2.  After  release,  the  petitioners  shall  appear  and  sign  before  the  respondent

police  daily at 10.00 A.M. until further orders.

3. The petitioners shall also make themselves available before the respondent as

and when required.

4. The petitioners  shall not tamper with the witnesses or in any manner interfere



with or put obstacle to the  smooth progress of investigation.

    5.   The petitioners  shall not leave the jurisdictional police limit without prior  

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  14th   day of  May, 2020.

            Sd/- S. Arulmurugan,   
        Principal Sessions Judge.

To 
The Judicial Magistrate No.II, Padmanabhapuram.
The Sub Inspector of Police, Thiruvattar Police Station.
The counsel for the petitioners.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge. 

    
Thursday the 14th  day of  May, 2020.

        Crl.M.P. No. 1639/2020 

Jeyaraj @ Jayaraj S/o. Rajee @ Raju                     .. Petitioner  

                /Vs./ 

Sub Inspector of Police, 
Thuckalay  Police Station,
Crime No.287/2020 of Thuckalay Police Station,
Rep. by P.P. Nagercoil.  .. Respondent 

This  petition   is   filed  by Advocate  Thiru  R.  Godwin  Kumar,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

  ORDER 

 Perused the petition filed through online and written submission of the

learned public prosecutor.

The petitioner has been charged for   the offence u/s 341,  294(b),  324

and 506(ii) of IPC.

The case of the prosecution is that on 07.04.2020 at about 4.00 P.M.,  the

petitioner used filthy words against the defacto complainant due to pathway dispute

and caused injury  and threatened the defacto complainant.  

The learned counsel for the petitioner stated in the petition  filed through

online   that   the  petitioner   is   innocent  and he  has  not   committed  any  offence  and



injured person has been discharged from the hospital.      The petitioner is ready to

abide by any condition and prayed for anticipatory bail to the petitioner. 

On 14.05.2020, the learned counsel for the petitioner informed through

online   that   the   petitioner/accused   was   arrested   by   the   respondent   police   on

11.05.2020   and   he   is   not   pressing   this   application.     Therefore,   this   petition   is

dismissed as not pressed.  

Pronounced by me in open court this the 14th  day of   May, 2020.

    Sd/ S. Arulmurugan, 
        Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Thursday,  the 14th  day of  May, 2020.

   Crl.M.P. No.1640/2020

Suresh S/o. Velappan (A4) ..Petitioner  
             /Vs./ 

Sub Inspector of Police, 

Marthandam Police Station,

Crime No. 512/2020 of Marthandam Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by Advocate  Thiru P.  Michael,  u/s  439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s  4(1)(g) and 4(1-A)

of Tamil Nadu Prohibition Act.

 The case of the prosecution is that on 23.04.2020 at about 13.30 hours,

the  police  got  a  secret  information  that  in  the  house  of  the  2nd accused  illegal

preparation of arrack is going on and on the said information, the respondent police

went to the house of the 2nd accused and they found 2 litres of poisonous smell arrack

in a steel can, which is 10 litres capacity.   Hence the charge.

The learned counsel for the petitioner stated in the petition filed through



online  that  this  is  the  2nd application  and  the  eaarlier  application  in  Crl.M.P.

No.1538/2020 was dismissed on 07.05.2020 on the ground that it is dangerous to the

life of the people.  The petitioner  is under judicial custody from 23.04.2020.  The

petitioner is ready to abide by any condition and prayed for bail to the petitioner.

 The learned Public Prosecutor stated in the written objection that the the

present petitioner is A1 and the co-accused/A3 is still absconding and the accused

person is having specific overt act of  illicit preparation of 10 litres of raw arrack and

1 litre of arrack and the chemical analysis report has not been received.     Moreover

the petitioner has been arrested only on 23.04.2020 and and it is too early to consider

this application and  the  earlier petition in Crl.M.P. 1485/2020 was dismissed only on

30.04.2020  and  there  is  no  change  in  circumstances  and  in  the  eve  of  corona

outbreak, all the TASMAC shops have been closed and that has brought harmony in

the society and in such a scenario, such criminal activities of the accused persons are

highly condemnable and since such crimes have increased now, the same must be

curbed at the earlier point of time, in order to ensure the interest of the general public

and  also  there  is  possibility  for  further  occurrence  and  he  has  serious  serious

objection to grant bail to the petitioner.

   Considering the fact that the petitioner/accused is under judicial custody

for 20 days, by this time the investigation of this case would have been completed,

this court is inclined to grant interim bail to the petitioner on execution of his own

bond with direction  that  after  his  release  from the  jail,  the  petitioner  shall  move

regular bail within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on



his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 14th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Sub Inspector of Police, Marthandam Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Thursday,  the 14th  day of  May, 2020.

   Crl.M.P. No.1641/2020

Sowjease (Sali) S/o. Selvaraj (A4) ..Petitioner  

             /Vs./ 

Inspector of Police, 

Thuckalay Police Station,

Crime No.553/2020 of Thuckalay Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru S. Titus, u/s 439 Cr.P.C., praying

to grant bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) of Tamil Nadu

Prohibition Act.

 The case of the prosecution is that on 29.04.2020 at about 18.30 hours,

when  the  informant  Sub  Inspector  of  police  along  with  his  companion  was  on

prohibition raid,  they found the petitioner along with other accused manufactured

illicit arrack for sale.   Hence the charge.

The learned counsel for the petitioner stated in the petition filed through



online  that  the  petitioner  is  innocent  and  he  had  not  committed  any  offence  as

alleged.   On 29.04.2020 at about 10.30 A.M., when the petitioner went to the nearest

vegetable market at Mekkamandapam in his motor cycle, he was apprehended by the

respondent police, since he was found on road and taken to the police station and

implicated  in  this  false  case.    The  petitioner  is  under  judicial  custody  from

30.04.2020 onwards.    This is the 2nd application and earlier application in Crl.M.P.

No.1556/2020 was dismissed by this court on 07.05.2020.  The petitioner is already

suffering from diastolic dysfunction of cardiac valve by which there is a hole in his

heart valve and he is in continuous treatment from the year 2012 and from the year

2018,  he  is  taking  treatment  from  Kerala  Institite  of  Medical  Science,

Thiruvananthapuram.   The petitioner is ready to abide by any condition and prayed

for bail to the petitioner.

 The learned Public Prosecutor stated in the written objection that  the

present petitioner is A4 and he is having specific overt act of preparation  60 litres of

raw arrack and  750 ml.  of arrack and the chemical  analysis report has not  been

received.   Moreover the petitioner has been arrested only on 29.04.2020  and the

earlier application was dismissed on 11.05.2020 and  in the eve of corona outbreak,

all the TASMAC shops have been closed and that has brought harmony in the society

and in such a scenario, such criminal activities of the accused persons are highly

condemnable and since such crimes have increased now, the same must be curbed at

the earlier point of time, in order to ensure the interest of the general public and also

there is possibility for further occurrence and he has serious serious objection to grant

bail to the petitioner.



   Considering the fact that the petitioner/A4 is in custody  for 15 days and

also  considering the objection of  the  learned Public  Prosecutor  that  when all  the

TASMC shops were closed, the alleged criminal activities of the petitioner/accused

are highly condemnable,   this court is not inclined to grant bail to the petitioner at

this stage.  Hence this petition is dismissed.  

In the result,  this petition is dismissed.

Pronounced by me in open court this the 14th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.
 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge. 

    
Thursday the 14th  day of  May, 2020.

        Crl.M.P. No. 1642/2020 

N. Satheesh Kumar S/o. Nagarajan                      .. Petitioner  

                /Vs./ 

Sub Inspector of Police, 
Vadasery  Police Station,
Crime No.81/2020 of Vadasery Police Station,
Rep. by P.P. Nagercoil.  .. Respondent 

This petition is filed by Advocate Thiru C. Vaikundavasagam, u/s 438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

  ORDER 

 Perused the petition filed through online and written submission of the

learned public prosecutor.

The petitioner has been charged for  the offence u/s   294(b), 427 and

506(ii) of IPC @ Section 4 of TNPHW Act.

The learned counsel for the petitioner stated in the petition  filed through

online that the petitioner is innocent and nothing was happened as alleged in the FIR

and   the   name   of   the   petitioner   has   been   falsely   implicated   in   this   case   due   to

instigation of rival enemies and the petitioner is a daily coolie worker and his family

members fully depending upon him and the investigation of the case is almost over.



The petitioner is ready to abide by any condition and prayed for anticipatory bail to

the petitioner. 

In the written submission, the learned Public Prosecutor stated that the

accused person and defacto complainant are neighbours and as and when the defacto

complainant along with her daughter was returning home, the accused person had

invited   the   defacto   complainant   for   his   bedroom,   in   such   a   way   to   outrage   her

modesty and since the defacto complainant rushed to her house and locked the door

and the accused banged the door, broke the door handle, used foul language, broke

the window worth Rs.2,000/ using aruval.   

Considering the nature of the offences alleged to be committed by the

petitioner/accused and also considering the other facts and circumstances of the case,

this court is inclined to grant anticipatory bail to the petitioner with conditions.

 In the result in the event of arrest or on his appearing before the court

concerned   the   petitioner   is   ordered   to   be   enlarged   on   anticipatory   bail   on   his

executing a bond for a sum of Rs.10,000/ with two sureties each for a likesum to the

satisfaction   of   Judicial   Magistrate   No.I,   Nagercoil   subject   to   the   following

conditions :

1. The petitioner shall  appear before the court concerned within 30 days from

today without fail.

2.  After release, the petitioner shall appear and sign before the respondent police

daily at 10.00 A.M. until further orders.

3. The petitioner shall also make himself available before the respondent as  and



when required.

4. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

5. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of    bail  even  though bail  granted by  the  Sessions  Court  as  per   the ruling of   the

Hon'ble Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the 14th  day of   May, 2020.

    Sd/ S. Arulmurugan, 
        Principal Sessions Judge.

To 
The Judicial Magistrate  No.I, Nagercoil.
The Sub Inspector of Police, Vadasery  Police Station.
The counsel for the petitioner.
 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.     

    Thursday,  the 14th  day of  May, 2020.

   Crl.M.P. No. 1644/2020

Praveen, S/o. Kumar ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Nithiravilai Police Station,

Crime No. 56/2020 of Nithiravilai Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  P.  Michael  u/s  439  Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 341, 294(b), 307,

387, 506(ii) of IPC.

The case of prosecution is that on 07.03.2020 at about 2.30 P.M. while

the defacto complainant  was  coming near  Therumukku,  the  petitioner  wrongfully

restrained the informant by his two wheeler bearing Reg. No. KL 20 N 3047 and

demanded Rs. 500/- from the informant and when the informant denied, the petitioner

used filthy words and taken one sword and attempted to  kill,   but  the informant



escaped and then the accused  had taken Rs. 1,000/- from the pocket  of the informant

and threatened him. 

 The learned counsel for the petitioner stated in the petition filed through

online  that  this  is  the  3rd  application  and  the  earlier  application  in  Crl.M.P.

No.1402/2020 was dismissed on 16.04.2020 on the ground that he hails from Kerala

and  involved  in  several  cases  of  chain  snatching  and  the  another  application  in

Crl.M.P. No.1511/2020 was dismissed on 05.05.2020 on the ground that there is no

change in circumstances.  It is a put up case and he is in no way connected to this

case.   Already the alleged stolen articles were  recovered and the investigation is

over.   The petitioner is in judicial custody from 18.03.2020.   The petitioner  is ready

to abide by any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that   the

petitioner was arrested on 18.03.2020 and he had involved in several cases of chain

snatching and he hails from Kerala, hence in the event of allowing this application,

there  is  possibility  for  him  to  evade  from  the  trial  proceedings  and  the  earlier

application in Crl.M.P. No.1511/2020 was dismissed only on 05.05.2020 and there is

no change in circumstances and in the eve of the corona outbreak there is possibility

for the accused to misuse this present scenario and thereby exploit the innocent public

and he has serious serious objection to grant bail to the petitioner.

  Considering the seriousness of the offences alleged to be committed by

the petitioner/accused and also considering the fact that the petitioner/accused has

involved in several cases of chain snatching and the earlier application was dismissed

only on 05.05.2020 and there is no change of circumstances,  this court is not inclined



to grant bail to the petitioner at this stage.  Hence this application is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 14th day of  May,  2020.
        

       Sd/-S. Arulmurugan
              Principal Sessions Judge. 



   In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
        Principal Sessions Judge.     

Thursday the 14th  day of  May, 2020.

      Crl.M.P. No. 1309/2020  and  Intervening Petition 

in Crl.M.P. No. 1646/2020

Rev. Fr. John Thamasque S/o. Nasearth (A1)     :Petitioner in Crl.M.P.No.1309/2020

Stephen S/o. Dhasan       : Intervening Petitioner/ 
        Informant/Intervener

/Vs./

Sub Inspector of Police, 
District Crime Branch, Nagercoil,
Crime No. 85/2020  of District Crime Branch, Nagercoil,
Rep. by P.P. Nagercoil.      : Respondent

Crl.M.P. No.1309/2020 is filed by Advocate Thiru P. Ashokan, u/s 438

Cr.P.C. praying to grant anticipatory bail to the petitioner and the intervening petition

in  Crl.M.P. No.1646/2020 is filed by Advocate Thiru S. John Paul, on behalf of the

Intervenor/defacto complainant praying to dismiss the anticipatory bail  petition in

Crl.M.P.No. 1309/2020.

      ORDER

Perused the petition filed by the petitioner and intevening petition filed

by the intervener/defacto complainant through online  and written objection of the

learned Public Prosecutor. 

The petitioner/accused has been charged u/s  120(b), 406 and 420 IPC.

The case of the prosecution is the accused 2 and 3 are said to be the

power  agent  of  the  petitioner  and  they  approached  the  defacto  complainant  and



agreed to sell the petitioner's property in RS No.478, 485/1 of Ramapuram village

and as per the request of A2 and A3, Rs.8 lakhs had been sent to the petitioner by

defacto complainant.   Hence the charge.

 The learned counsel for the petitioner stated in the petition that there is

no privity of contract between the petitioner and defacto complainant and already  A2

executed a deed of promise that entire properties were obtained from the petitioner

for money received from A2 and his sub agents including the defacto complainant.

The petitioner is Parish Priest  in RC Church and he is  the real  victim,  since the

informant  was  the  superior  authority  of  the  petitioner  and  he  caused  muchmore

official difficulties to him.  There exists a previous enmity in between A2 and the

petitioner and the petitioner has been falsely implicated in this  case and no such

occurrence happened as alleged in the FIR and the petitioner is innocent and he never

involved in any offence as alleged by the complainant.  The petitioner is ready to

abide any condition and prayed for anticipatory bail to the petitioner.

  The learned Public Prosecutor stated in the written objection that  the

accused person has received money, but has not executed document in favour of the

defacto  complainant  and  A2  has  been  released  on  anticipatory  bail  in  Crl.M.P.

No.1327/2020 dated 27.04.2020. 

The  defacto  complainant  also  filed  the  intervening  petition  through

online and that  petition is  numbered as Crl.M.P.No.1646/2020.    The intervening

petition is allowed and  the petitioner is permitted to intervene.

 The  learned  counsel  for  the  intervenor  stated  in  the  petition  filed

through online that an extent of 8.5 acres comprised in Marungoor village belonged



to  the  petitioner/A1  and  his  sisters  and  the  1st accused  was  caretaker  of  entire

properties.  The property of the defacto complainant is beside to the above said land.

Whileso the petitioner along with A2 and A3 have canvassed that they were going to

sell and after negotiation, the defacto complainant agreed to purchase an extent of 1

acre and total sale price was fixed Rs.25 lakhs (Rs.25,000/- per cent).   Believing the

trust,  the defacto complainant gave Rs.13,50,000/- as an advance (Rs.8 lakhs was

transferred to the petitioner's bank account and Rs.5,50,000/- was transferred to the

account  of  the  3rd accused)  and remaining amount  has  to  be  paid at  the time of

registration of the sale deed and subsequently he prolonged the registration of sale

deed.  On 31.01.2020, the defacto complainant came to know that the petitioner/A1

has  sold  out  the properties  to  other  persons.   When he questioned the same,  the

petitioner along with other accused persons abused him with filthy language and gave

life threat to him.  The present petitioner is the prime and mastermind in the crime.

No accused persons were arrested in this case and the petitioner has filed a false

affidavit and it is a very recent case and prayed that the anticipatory bail petition may

be dismissed.

 Considering the fact that the offences alleged to be committed by the

petitioner/A1 is in civil  nature and also considering the fact that the A2 has been

released on anticipatory bail in Crl.M.P. No.1327/2020, dated 27.04.2020,  this court

is inclined to grant anticipatory bail to the petitioner with conditions.

 In the result in the event of arrest or on his appearing before the court

concerned   the   petitioner   is   ordered   to   be   enlarged   on   anticipatory   bail   on   his

executing a bond for a sum of Rs.10,000/ with two sureties each for a likesum to the



satisfaction   of   Judicial   Magistrate   No.I,   Nagercoil   subject   to   the   following

conditions :

1. The petitioner shall appear before the court concerned within 30 days from

today without fail.

2.  After release, the petitioner shall appear and sign before the respondent police

daily at 10.00 A.M. until further orders.

3. The petitioner shall also make himself available before the respondent as  and

when required.

4. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

5. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of    bail  even  though bail  granted by  the Sessions Court  as  per   the ruling of   the

Hon'ble Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the 14th  day of   May, 2020.

     
        Principal Sessions Judge.

\To 
The Judicial Magistrate  No.I, Nagercoil.
The Sub Inspector of Police, District Crime Branch, Nagercoil.
The counsel for the petitioner.



 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Thursday,  the 14th  day of  May, 2020.

   Crl.M.P. No.1647/2020

1. Dhas S/o. Ponnumuthan (A1)

2. Godwin John Raj S/o. John Joseph (A2) : Petitioners

            /Vs./ 

Sub Inspector of Police, 

Palugal Police Station,

Crime No.191/2020 of  Palugal Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru N. Chellappan, u/s 439 Cr.P.C.

praying to grant bail to the petitioners. 

              ORDER

Perused the petition filed by the petitioners through online and written

submission of the learned Public Prosecutor.  

The petitioners have been charged for the offence u/s  4(1-A) and 4(1)(g)

of Tamil Nadu Prohibition Act.

The case of the prosecution is that on 28.04.2020, while the respondent

police  with  his  party  was  on  rounth  duty,  they  found  that  the  petitioners  were

preparing arrack in a pressure cooker and was in possession of  illicit arrack.   Hence

the charge.

The learned counsel for the petitioners stated in the petition filed through



online that the petitioners are innocent of the offences alleged in the FIR and  the

investigation of the case is already over and contraband has been seized by the police

and they never committed any offence and only for the statistical purpose, this case

was registered.  The petitioners were arrested on 28.04.2020 and are under judicial

custody from that date onwards and the family of the petitioners are suffering due to

loss of livelihood due to virus outbreak.    The petitioners are ready to abide by any

condition and prayed for  bail to the petitioners. 

 The learned Public Prosecutor stated in the written objection that  the

present petitioners are A1 and A2 and they are having specific overt act  of illicit

preparation and possession of 30 litres of raw arrack and 1 litre of  arrack and the

chemical analysis report has not been received.   Moreover the petitioners have been

arrested only on 28.04.2020 and it is too early to consider this application and in the

eve  of  corona  outbreak,  all  the  TASMAC  shops  have  been  closed  and  that  has

brought harmony in the society and in such a scenario, such criminal activities of the

accused persons are highly condemnable and since such crimes have increased now,

the same must be curbed at the earlier point of time, in order to ensure the interest of

the general  public  and also  there is  possibility  for  further  occurrence and he has

serious serious objection to grant bail to the petitioners.

   Considering the fact that the petitioners/A1 and A2 are in custody for 16

days and also considering the objection of the learned Public Prosecutor that when all

the TASMC shops were closed, the alleged criminal activities of the petitioners/A1

and A2 are  highly  condemnable,    this  court  is  not  inclined to  grant  bail  to  the

petitioners at this stage.  Hence this petition is dismissed.  



In the result,  this petition is dismissed.

Pronounced by me in open court this the 14th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.
 


